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i LEGISLATIVE ASSEMBLY

Monday, the 24th February, 1847

bly met in the Assembly Chamber of the Council House at
Clock, Mr. President (The Honourable Mr. G. V. Mavalankar)

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS

DEe-RBQUISITIONING OF PROPERTY
515. *Mr, 0. P. Lawson: (a) Will the Secretary of the Defence Department’
please refer to the reply to part (c) of my Starred Question No. 67, of the 80th
October, 1946 relating to derequisitioning of property and state whether he is
now in a position to lay the promised information on the table of the House?

(b) Will he also inform the House how many camps have been broken up
and equipment disposed of by sale or otherwise? °

Mr, G, 8, Bhalja: (a) I lay on the table a statement showing the position
regarding hutted camps as on the 1st December 1946.

(b) An effort was made to collect the information but it was found tha§ the
time and labour involved in obtaining it would not be commensurate with the
value nf the result.

. 1019 )
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Mr. O. P. Lawson: May I ask the Honourable Member whether the Pen-

gions Department which has been moved into Delhi is accommodated in hutfed.
guarters or in pucca quarters in Delbi now? )

Mrx. G. 8. Bhalja: The Pension Branch which moved down from Simla last-
year hab been accommodated in the Old Secretariat buildings. -

AOQUISITION BY GOVERNMENT oF DE-RBQUISITIONED PROPERTY

516. *Mr. 0. P. Lawson: Will the Secretary of the Defence Department be
pleased to state: .

(a) whether any requisitioned property has been acquired by Governmen$:
since the end of last Session;

(b) if so, what propertiecs were 80 acquired and on what basis was the
valuation made; and

(c) whether Government propose to acquire any further property under the
Requisitioned Land (Continuance of Powers) Ordinance, 1946, before it lapses
ab the end of March, 19477 . -

Mr, G. 8. Bhalja: (a) Orders to acquire requisitioned land have been passed
in some cases.

(b) General instructions were issued in November 1944, to Collectors to
acquire in air-fields land under pucca runways, taxi tracks, etc. An exhaustive
list of properties thus acquired is not available at present. Orders for the
acquisition in principle of four propertieg have been issued by the Defence De-
partment since the last session. A statement of these cases is placed on the
teble of tha House. In all these cases, however, the basis of compenaation
will be that prescribed under the Law to be enacted in substitution of the
Requisitioned Land (Continuance of Powers) Ordinance XIX of 1946, exocept
where th: terms of compensation have been finally agreed with the owner.

(¢) Yes, Sir. Notices of acquisition will be issued in cases where Govern-.
ment have decided to acquire, but compensation will be assessed under the pro-
visions of the law which is to replace the Ordinance.

List of lands acquired by the Defence Department since the Autumnm Session, 1944,
(1) Land occupied by the road to Ammunition Depot, Nowshera.

(2) Land for Bairani Headworks of Dehra Dun Water Bupply.

(3) Land for post-war installations at Dehu.

(4) Land for Boys Bn.; 8. & M. Group, Roorkee.

Dr. Zia Uddin Ahmad: May I know whether Government would return to
the owner land which is not required by the Army Department?

Mr. G. 8. Bhalfa: Of course the land which is not required by the Defence
Department will be returned to the owner.

Mr, 0. P. Lawson: May I ask the Honourable Member whether the law
that is to replace the existing Ordinance, to which he refers, is to contain some
modification in the terms under which requisitioned property will be acquired?

Mr. G. 8. Bhalja: Yes, Sir. Part C of clause 5 of the Bill ig to be omitted
‘and executive instructions have been issued by Government that land should
not be acquired under this particular part.

Mr. 0. P, Lawson: Am I to understand, Sir, that land acquired since the
end of the last session will be valued under the new terms?

T¥r. G. 8. Bhalja: Exactly so, Bir.

Sardar Mangal Singh: Will the Honourable Member give us an idea asel¥o

the extent of land occupied by the aerodromnes which has been given awsy %o
the owners?
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Mr. G. 8. Bhalja: I regret I cannot give such detailed information without
Qotice.
Lala Deshbandhu Gupta: Is it a fact, Sir, that some property acquired for

-the purpose of the G. H. Q. has not been returned to the owner but has been
-given to somebody else?

Mr. G. 8. Bhalja: 1f the Honourable Member gives me particulars of the
.property referred to, I shall certainly make enquiries into the matter.

ProGRESS IN THE DE-REQUISITIONING OF PROPERTY

517. *Mr. O, P. Lawson: Will the Secretary of the Defence Departinent be
pleased to state:

(8) what progress hss been made in the de-requisitioning of property since
the end of last Session;

(b) when all requisitioned property will be either returned to ite owners or
acquired by Government;

(c) what reduction has there been in Government annual expenditure on
-requisitioned property ; L
(d) whether any examnination of requisitioned property has been carried out

by bodies established for the purpose in various centres and, if so, what bas
-been the result; and

(¢) whether any non-officials are now being associated with such bodies?

Mr, G. B. Bbalfa: (s) Number released since lest session: Buildings 401,
JLands 456.
(b) Unfortunately not, 8ir. Factors still limiting derequisition sre the dis-

;possl of surplus stores, and the determination of the strength and location of
.the Post-War Armed Forces.

(c) Reduction in annual expenditure from lst Janusry 1945 to 81st Decem-
ber 1946 is: Buildings—Rs. 2 crores 14 lakhs; Lands—Rs. 1 crore 92 lakhs.

(d) Yes, Sir; in the case of Bombay and Calcutta, Standing Quartering
Boards have been in existence for approximately three years. .

These Boards have effected a speeding up of derequisitioning. It has now
‘been decided to establish Advisory Boards at the following stations: Bombay,
‘Calcutta, Delhi, Dibrugarh and Chittagong.

(e) Yes, SBir.

Mx. O. P. Lawson: Can the Honourable Member inform the House the
‘percentage of requisitioned property which has now been returned to its owners?

Mr. G. 8. Bhalfa: I am afraid I have not got the information here, Sir.

Mr. O. P. Lawson: May I also ask the Honourable Member as to what is

‘the actual amount which is now payable as rent for requisitioned property, in
dotal?

Mr. G. 8. Bhalja: The annual rent payable on 81st December 1946 was:
For buildings—Rs. 54 lakhs; and .for lands—Rs. 281 lakhs.

Mr. 0. P. Lawson: Does the term ‘land’ include certain immoveable pro-
perty on that land ?

Mr. G. 8. Bhalja: I think, Sir, land includes the structures which are
created on that land.

Mr. 0. P. Lawson: One more question. Will the Honourable Member be
kiné enough to indicate at some future date the percentage of derequisitioning
that has taken place? On previous occasions the figure has been given as a
percentage and it will assist the House if the percentage is given this time also.

Mr. G. 8. Bhaija: 1 shall do so with great pleasure if the Honourable Mem-
‘er puts down a question to that effect. :
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Sardar Mangal Singh: With reference to the Honourable Member’s regly
10 part (e) of the question, may I know how the non-officials are selected—
.whether they are selected by the Provincial Governments or by the Defence
Department ? ’

Mr. G. 8. Bhalja: For the Bombay and Calcutta Boards, two Honourable
Memvers from this House and one Honourable Member from the Council of
State have been appointed on the Boards. In addition to these Homourable
Members, n nou-official nominated by the Provincial Government also sits on
each Board.

Dr. Zia Uddin Ahmad: May I know whether the amount received for the
derequisitioned fand ig credited in the accounts of the Government of India,
and ir so whether it is eredited to General Revenues or to the accounts of the
Defence Depuartinent?

Mr. G. 8. Bhalfa: This is a matter concerning accounting. I am afraid I
must ask for notice of that question.

Dr. Zia Uddin Ahmad: Is it entered somewhere?

Mr, G. S, Bhalja: Of course it is.

Dr. Zia Uddin Ahmad: Under Defence Department or General Revenues?

Mr. G. 8. Bhalja: It is credited to the Government of India; I cannot say
under which head.

Lala Deshbandhu Gupta: Is it a fact that no proposals for der:guisitioning
-the property have so far been placed before the Derequisitioning Board in Delhi?

Mr. G. 8, Bhalja: The other day 1 stated on the floor of this House that the

President of the Delhi Requisitioning Board is the Honourable the Secretary
of the Works, Mines and Power Department, and I suggest that the Honourable

Member should put his question to him.
‘QUALIFICATIONS FOR THE PosTs OF HINDUSTANI TRANSLATORS AND ANNOUNCERS

, IN THE DEPARTMENT OF INFORMATION AND BROADCASTING

516. *Pandit Sri Krishna Dutt Paliwal: Wil] the Honourable Member for
Irformation and Broadeasting please state:

(1) whether Government propose to make the proficiency examination in
Hindi and Urdu or some other equivalent examination compulsory for qualifying
for the posts of Hindustani translators and announcers in that Departinent; and

(b) whether the members of the Selection Board themselves possess good
knowledge of Hindi and Urdu, and. if so. what are their qualifications as regards
hoth these languages?

The Honourable Sardar Vallabhbhai Patel: (a) The language policy of All
India Radio is under consideration of Government and an announcement will be
made shortly. The point raised by the ‘Honourable Member ariges in connec-
tion with one of the recommendations under consideration.

(b) There is no such Selection Board and the rest of the question does rot,
therefore, arise.

Dr. Zia Uddin Ahmad: May I know whether the Honourable Member has
consulted the Standing Committee of the House connected with the Radio
Department ? '

The Honourable Sardar Vallabhbhal Patel: The proposals have been oir-
culated to the Provinces for their opinion.

Dr. Zia Uddin Ahmad: Not to the Standing Committee of the House ap-
pointeq for this purpese? May T ask whether the Honourable Member consults
the Committee of the House? ¢

The Honourable Sardar Vallabhbhai Patel: A Standing Committee was ap-
pointed and that was consulted. Their opinions were received and on tha$,
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draft proposals were framed. They have been circulated to the provinces for
opinion. :

Haji Abdus Sattar Haji Ishaq Seth: The question is whether the Honour-
able Member will consult the Standing Advisory Committee of this House
before arriving at a final decision?

The Honourable Sardar Vallabhbhai Patel: I do not think so. The proposals
have been sent to all the provinces for consideration now.

Haji Abdus Sattar Haji Ishaq Seth: When the opinions of the provinces
have been received and before making final decision, will the Honourable Mem-
ber consult the Standing Advisory Committee of this House?

The Honourable Sardar Vallabhbhai Patel: There is no such intention at
, present.

Mr. Ahmed E. H, Jafter: May I know the reasons why there is no such
intention? What is the object of having this Committee of the House?

Mr, President: The Honourable Member is entering into an argument.

Mr. Ahmed E. H. Jafter: May I know the reasons why the Honourable Mem-
ber does not propose to consult this Committee ?

The Honourable Sardar Vallabhbhai Patel: I do not think that questions of
details are placed before the Committee for consideration.

Dr. Zia Uddin Ahmad: The Honourable Member has taken the Standing
Committee of the House into confidence in connection with the proposed legis-
lation, which is very highly appreciated. Will he not do the same in connec-
tion with this question? ‘

The Honourable Sardar Vallabhbhai Patel: I cannot follow the question.

PracE oF Hinoi aAND URDU IN ALL-INDIA Raplo

519. *Pandit Sri Krishna Dutt Paliwal: Will the Honourable Member for
Information and Broadeasting please state:

(1) whether Government propose to treat Hindi and Urdu on the same
footing as other Indian languages in the All India Rudio; and

(b) whether Government propose to assign these languages their rightful
place according to the number of people speaking them?

The Honourable Sardar Vallabhbhal Patel: (a) and (b). As I have already
said the language policy of All India Radio is under consideration of Gdévern-
ment and an announcement will be made shortly.

Sardar Mangal Singh: With reference to part (a) may I know whether the
distinction between Urdu and Hindi will not be recognised but instead a com-
mon language will be evolved and both of them will be treated as one?

The Honourable Sardar Vallabhbhai Patel: I cannot give any information
because the proposals are under the consideration of Government, .

SoarcrTy OF DRINKING WATER IN VILLAGES IN DELHT AND AJMER-MERWARA

520. *Pandit Sri Krishna Dutt Paliwal: Will the Secretary of the Health
Department please state:
* (o) whether Government are aware that there is great scarcity of drinking
water in hundreds of villages in the Provinces of Delhi and Ajmer-Merwara,
specially for the. scheduled castes people; .and

(b) the steps Government have taken or propose to take to remove this
hardship ?

Mr. S, H. Y, Oulsnam: (s) It is reported that there is no soarcity of drinking
water in the villages in Ajmer-Merwara. In the rural areas of Delhi there is 8
general scarcity of drinking water but information regarding any special diffi-
culties of the scheduled castes is not available.
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(b) A scheme for the improvement of existing wells and the sinking of new

wells in the rural areas of Delhi Province has been sanctioned. It is proposed

o spend rupees one lakh during 1947-48 on 200 wells which will be open to all
villagers irrespective of their caste or creed.

Lala Deshbandhu Gupta: May I know whether the scheme referred to is

part of the post-war reconstruction scheme prepared for Delhi?

Mr. S. H. Y. Oulsnam: Yes, Sir.

Lala Deshbandhu Gupta: May I know if the post-war reconstruction plan
is ready and will be published for public information?

Mr. S. H. Y. Oulsnam: I do not think that arises out of the question bu#
various ychemes have been sanctioned and they will be made public in due
course.

Lala Deshbandhu Gupta: Is the Honourable Member aware of the strong
feeling in Delhi that the post-war reconstruction scheme prepared for Delhi has
not been published so far and public opinion has not been invited on it?

Mr. 8. H. ¥, Oulsnam: I think many of the post-war development schemes
have been made public by the Chief Commissioner.

Pandit Sri Krishna Dutt Paliwal: What is the source of the report received
by the Government that there is no scarcity of water in Ajmer-Merwura?

Mr S, H. Y. Ouisnam: The Chief Commissioner,

Lala Deshbandhu Gupta: What is the reason for not publishing the whole
scheme of post-war reconstruction?

Mr. S. H. Y, Oulsnam: The reason is that it is not yet quite complete.

Lala Deshbandhu Gupta: May I know how long will it take to be completed?:

Mr. 8. H. Y. Oulsnam: I cannot say.

621. *[ Withdrawn.] .
REMOVAL OF RESTRICTIONS OF PASSPORTS AND ViIsas

522. *Mr., Ahmed E. H, Jafler: Will the Honourable the Home Member be
pleased to state: )

"(a) whether Government propose to remove the formality of passports and
visas between India, Iran, China, Iraq, Afghanistan, Burma and countries in
the Middle East; if not, why not; ¥

(b) whether Government are aware that Great Britain, France and other
countries ure seriously considering the advisability of removing restrictions on
travel between those countries and Holland, Belgium, Switzerland, U.8.A.,
ete.; and - .

(2) whether Government propose to make a statement on this subject?

The Honourable Sardar Vallabhbhai Patel: (a) and (c). The whole question
of passports and frontiér formalities will shortly be considered by a conference
of experts due to be held in Geneva in March next, under the auspices of the
United Nations Economic and Social Council. The Government of India will
review their policy in the matter, in the light of the recommendations of that

conference.
b) Governmemt have no information beyond the report which appeared in

(
the Press that the requirement of visas for travel between the United Kingdom
and France has been abolished. .

CONVICTION OF JAPANESE FOR CRIMES AGINST INDIAN NATIONALS

523. *Mr. Ahmed E. H, Jafter: (a) Will the Secretary of the Defence De-
partment’ please lay on the table of the House a statement giving the number
of Japanese tried and convicted to date for crimes and atrocities against Indian
Nationals in various parts during the war and the nature of those atrocities?
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(b) qu many Japunese are at present under arrest awaiting trisl for erimes
and strocities against Indian Nationals during the War?
Mr. G. 8. Bhalja: (a) 856.

Details of the particular crimes committed by these pernong are not readily
available. It can however be stated generally that they were found guilty of
violation of the laws and usages of war. -

(b) Thirty-eight.

LMrTaTION ON NOTE CIROULATION.

524. *Mr. Ahmed E. H. Jafter: (a) Will the Honourable the Finance Mem-
ber pleuse state the present extent of note circulation?

(b) What is the present rate of increase of note circulation per annim since
1940 to date?

(¢} Do Government contemplate to limit to some extent the note circulation?
. h(dl)f’l-lave Government received recently a memorandum by Bankers in this

ehalf 7

The Honourable Mr. Liaquat Ali Khan: (a) Total notes issued as on the 14th
February, 1947, amounted to Rs. 12,57,22,81,000.

(b) The rate of increase in the average note circulation per annum since
1940 to date. expressed as a percentage of the preceding year's average circula-
tion figure, is as follows :—

140 ... L +21-3%
w4 . . . e +14-5%
1942 . .« .. e e +171-8%
1948 . . - . e e +60.6%
1944 . . . . .. e +299%,
1946 . ° . . . . . . . . +21-9%
1946 - - - ... +8-839%
(¢) No, Sir.
(d) No, 8ir.

Dr. Zia Uddin Ahmad: May I know whether one rupee notes are also in-
cluded in these figures?

The Honourable Mr. Liaquat Ali Khan: No, Sir.
COMPLAINTS AGAINST BROADOAST OF NEWS AND VIEWS OF INDIAN AFFAIRS BY
ArL-InpDia RabIio

525. *Mr. Ahmed E. H, Jafler: Will the Honourable Member for Informa-
tion und Broadcasting be pleased to state:

(a) whether Government have received any complaints recently in connection
with the mamner in which news and views of Indian affairs are transmitted
abroad by the All-India Radio; and

(b) whether Government are aware of the general discontent in the country
over the way in which news of a political complexion is broadcast abroad?

The Honourable SBardar Vallabhbhai Patel: (a) and (b). No.

Mr. Ahmed E. H. Jafter: May I ask whether the Government will consider
the question of creating an autonomous corporation on the lin8s of the B. B. C.
go that the All India Radio can be run independently and without interference?

The Honourable Sardar Vallabhbhai Patel: There is no such proposal under
the consideration of Government at present.

« 8it. N. V. Gadgll: Ts it a fact that even the B. B. C. is accused: of parti-
sanship?

The Honourable Sardar Vallabhbhal Patel: All broadcasting stations are
always criticised by one party or the other.
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Dr. Zia Uddin Ahmad: With reference to part (a), the Honourable Mem-
ber said ‘No’. Mr. Jaffer is himself a complainant.

The Honourable Sardar Vallabhbhai Patel: I have had no specific com-
plaints from Mr. Jaffer.

Mr. Ahmed E. H. Jaffer: One of the members of the Standing Committe’e
of this department submitted certain complaints to the Honourable Member’s
department for enquiry. May I know what has happend to that?

The Honourable Sardar Vallabhbhai Patel: I have received no such
complaints. '

REQUISITIONING BY THE ARMY OF BUILDINGS AND BuNGaLOws IN BomBay CITy

626. *Mr. Ahmed E. H. Jaffer: (a) Will the Secretary of the Defence De-
partment be pleased to state the number of buildings, bungalows and flats
requisitioned by the Army in the city of Bombay during the period of the war?

(b) How many of these have been derequisitioned since the termination of
the hostilities? What are the names of properties so derequisitioned snd where
are they situated?

(c) How many of them are going to be de-requisitioned in the quarter ending
March 1947 and the second quarter ending June 1947 and what are their names
und where are they situated?

Mr. @G. S, Bhalja: (a) 265.

(b) 208. Details regarding the situation and names of these properties are
being collected and will be laid on the table of the House in due course.

(c) It is anticipated that twelve properties will be released during the
quarter ending March 1947 and nine during the quarter ending June 1947.
Details regarding these properties are being obtained and will be placed on the
-table of the House in due course. :

Mr. Ahmed E. H. Jafter: Will the property which is derequisitioned be
given back to its owners or those tenants who were formerly in occupation of
them when they were requisitioned by Government?

Mr. G. S. Bhalja: Properties which are derequisitioned by the Defence Ile.
partment will be returned to the original persons from whom they were taken
possession of. :

EMPLOYMENT OF OFFICERS OF ALL-INDIA ADMINISTRATIVE SERVICES BY PROVINCES

527. *Sardar Mangal Singh: Will the Honourable the Home Member please
state:

(8) what provinces have expressed their willingness to participate in the
emplovment of the officer of the All Tndia Administrative Service recruited
and trained by the Central Government; and

{b) whether it is open to the participating provinces to opt out of the
arrungement whenever they feel like doing so?

The Honourable Sardar Vallabhbhai Patel: (a) All Provinces except Bengal,
the Punjab and Sind have agreed to participate in an All-India Administrative
Service.

(b) The arrangement has been arrived at by mutual agreement and can be
terminated in the same manner.

Sardar Mangal Singh: May I know whether the Indian States will also parti-
cipate in this arrangement?

The Honourable Sardar Vallabhbhai Patel: No, Sir.

Sardar Mangal Singh: May I know whether the inhsbitants of the States
will be eligible for appointment to these posts? )

The Honourable Sardar Vallabhbhai Patel: I cannot say at present. Tt will
depend upon the constitution which will be framed by the Constituent Assembly.

.
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INTRODUOTION OF VERNAOULARS AS MEDIUM OF INSTRUCTION IN DEGREE COLLEGES

6528. *Mr. Madandhari Singh: Will the Honourable Member for Education
be pleased to state:

(a) the names of Universities where Vernaculars have been introduced as
medium of instruction in Degree College;

(b) the names of Universities who are contemplating to introduce vernaculars
a8 medium of instruction in Degree College; and

(c) whether there is any University which has not yet done any thing to
introduce vernaculars as the medium of instruction in Degree Colleges; if so,
the reasons therefor?
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The Honourable Maulana Abul ' Kalam Azad: (a) to (c). -The Osmania?

University, Hyderabad (Deccan) has adopted Urdu as the medium of instrue-
tion. The Government of India have no official information in respect of other
Indian Universitics but it has been reported that the Lucknow University has
introduced Hindi and Urdu as medium of instruction for B.A., B.Sc.. and
LL.B., Classes from July 1946 and the Nagpur Universitv has permitted from
1945 the introduction of Indian Languages in the Central Provinces as media

. of ‘instruction in the Colleges in Nagpore and Wardha. It is also reported that
Patna University has decided to introduce Hindustani as medium of instruction
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for non-language subjects at Intermediate and Bachelor stages of Faculty of
*Arts, Science and Commerce from July 1947 and Nagpur University has
decided to introduce Hindi, Urdu and Marathi as medium of. instruction from
July 1947. It is also reported that the Bengal Government is consideriug the
advisability of introducing the mother tongue ss the medium of instruction in
the University, and the Calcutta University has been requested by the (:gvern-
ment to communicate their views on the subject. Benares Hindu University
has proposed a 15-year plan for introducing Hindi as the medium of instruction.
The Government of India have been fully alive to the importance of the issue
raised in the question and I propose to summon at an early date a Confcrence
of representatives of Universities and the Provincial Governments to survey the
whole position.

We§ dalS S SX & ale phas ppkme LS LS gaaly g &Y
TS of gt uf LS 2 I K Rupie 03 LG ign & Laley
) T S gph oyl £ DUy pates
Lala Deshbandhu Gupta: Will the Honourable Member please state, so

far as the Delhi University is concerned, whether it has taken into consideratiox
the question of making Hindustani as the medium of education?

—2 b s £ iy gl B Sl 2ol Ayl Uy Jre

The Honourable Maulana Abul Kalam Aszad: The Government has no
information about it.

Sy 43S gpe duale (ol otnla phan JaapT 188 1 S oty ags
B

Lala Deshbandhu Gupta: Will the Honourable Member make a move in
this connection?
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The Honmourable Maulana Abul Kalam ‘Aszad: As 1 have already told the
Honourable Member that it is under consideration to call a conference in this
connection. .

Dr. Zia Uddin Ahmad: Is the Honourable Member aware of the fact that
the United Provinces Government invited a Committee to consider this question
but that Committee never met and it was postponed at the last minute?

- doly Ups (i o ke e & Sl s g% 2 O] (000l Wy fiaT

The Honourable Maulana Abul Kalam Azad: In any case, the question
should not be asked from me.

CoNDITIONS OF S#RVICE FOR ENGINEERS IN ALL-INDIA RADIO AND OTHER
DEPARTMENTS

529. *Srl N. Narayanamurthi: Will"the Honourable Member for Inform-
atiou and Bron:lcasting be pleased to state.
. .
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(a) whether Government are aware of the fact that there is difference between
the conditions of service for Engineers in All-India Radio and in other auied
Departments employing engineers with similar qualifications;

(b) whether Government are further aware that the Engineers of All India
Radio ar: not ullowed to leave the Department and go to some other 1depart-
ment on better prospects and remuneration ;-

(c) the number of Engineers from All India Radio who have asked for per-
mission to apply for jobs outside after the end of the war;

(d) the number of employees who have been allowed to go outside on such
jobs; and -

(e) in view of the dissatisfaction prevalent among the Engineering staff of
the All India Radio, what steps Government of India propose to take to bring
the service conditious of this section ut pur with those of the other allied.
Departments ? :

The Honourable Sardar Vallabhbhai Patel: (a) There are no allied depart-
ments of the All-India Rudio and in the absence of any specific mention of the
Departments the Honourable Member has in mind, 1 regret 1 am unable to
furnish the information asked for.

(b), (c¢) und (d). Restrictions on the transfer of services from wune depart-
wment to another were placed during the war but 156 members of the Engineer-
ing staff of the All-India Radio have since applied for posts in other offices and
these applications have been forwarded. The question of placing restrictions
on their transfer to other offices has not srisen us none has becn selected »o far
for appointment. ‘When such question does arise, each application will bhe
considered on ite merits in the light of departmental rules.

(e) As the Honourable Member is aware, the whole question of conditions
of service of Central Government emnployees is under the consideretion of the
Pay Comnmission and their recommendations must be awaited.

Shri D. P. Karmarkar: Is it not a fact that in the case of those enginecrs
who applied for & transfer to other Departments the Government of India
have intimated to the Federal Public Service Commission that only o few
limited numbers will be available und even they will be sele sted in some other
way?

The Honourable Sardar Vallabhbhai Patel: | have no information on: the
subject but T will inake an inquiry,

8ri N. Narayanamarthi: Will the Houvourable Member make the salary and
pay of the engincers employed in the All-Indin Radio stand at par with the
pay of the engineers of similar qualifications employed in allied departraents
like the Civil Aviation Directorate since that is the reason why as many as 156
engineers have applied for other departments? Will the Honourable Member
be pleased to see that n scale of pay is fixed for the employees of the All-India
Radio so as to bring it uniforinly on par with the pay of similar Engineers in
an allied department like the Civil Aviation Directorate?

The Homourable Sardar Vallabhbhai Patel: A« T have said, when the Pa\
Commission’s report is received by us, efforts will be made to equalise the
conditions.

Shri Mohan Lal Saksena: ‘Will the Henourable Member consider the fact
that if any restrictions have been placed on the applications which have been
forwarded to the Federai Public Scrvice Commission, they will he removed?
[ may tell him that the Assistant Director, while forwarding the applicaticns,
has ruggested that not more than five should be selected. .

« The Honourable Sardar Vallabhbhai Patel: | have already said that all the
158 applications have been forwarded. 8o fur no application has been sanetion-
ed. If any application is sanctioned, the ease will ‘be considered on merits.

¢
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8hri Mohan Lal Saxksena: But tne Assistant Director has informed the

Federal Public Service Commission that not more than’ five men shoula be

selected because the Department cannot spare more than five. ‘Lhat clause
should be withdrawn, otherwise they will not have a fair chance.

The Honourable Sardar Vallabhbhai Patel: I have no knowledge of the
circular, but 1 will make inquiries,

Sjt. N. V. Gadgil: Is it not in the highest interests of the Government that
there should be a system of transfer from one Department to another?

The Honourable Sardar Vallabhbhai Patel: All membets are free to go to
any department they like.

8ir Oowasjee Jehangir: ls there any difficulty in the recruitment of these
engineers for this particular Department?

The Honourable Sardar Vallabhbhai Patel: No, Sir. )

Shri D. P, Karmarkar: With reference to the reply to part (d) of the
question, may I ask whether it is proposed to create better prospects for these
engineers by making it possible for them to be promoted as Station Directors
also if they have the necessary qualification for that post?

The Honourable Sardar Vallabhbhal Patel: As I said, all these questions can-
be considered after the ’ay Commission's report has been received and their
recommendations are considered.

INDIAN (PFFICERS IN APMED FORCES

18630. *Mr. Ahmed E. H. Jaffer: (a) Will the Secretary of the Defence De-
partment please state what is the total number of officers (Indians) in the
Armed Forces in the following categories?

(i) Royal Indian Navy—

British Officers Ratings
Indians— .
Hindus Officers Ratings
Muslims Officers Ratings
8ikhs . Offi-.ers Ratings
Other clanses . Officers Ratings

(b) How many hold senior ranks amongst the Indians in the following cem-
munities : Muslims, Hindus, Sikhs, and other classes?

(c) What steps have been taken to encourage more ‘‘Muslims” to come
forward to join the Royal Indian Navy?

* Mr. @. 8. Bhalja: (a) and (b). A statement is placed on the table of the

House. N

(¢) The recruitment to the R.ILN. is on an All-Tndia and non-communal
basis and, therefore, no specinl steps are taken to enconurage any partic:lar
community to come forward to join the R.I.N. in larger numbers.

Statement
(a) List of British and Indian perronnel in the R. I. N.—
Officers Ratings
British—
R. I. N: regular . . . . 165 Nil
) R.I.N. reserve . . . . 122 Nil .
R. N. gn loan to R. I. N. . . 28 8

tAnswer to this question laid on the table, the questioner having exhausted his quota.
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Indiap— . Officers Ratings
R. L. N, regular . . . . 364 10,4!2
’ R. L. N. reserver . . . 510

Hindus . . . . 296 3,833
Muslim . . . . . . 179 4,349
8ikh . o . . . o 39 178
Others . . . . . . 360 2,055

Total . 874 10,412

{b) Breakdown by communities of oficers holding senior ranks in the R. I. N.—

Number of officers
holding the rank

. of Lt.-Commander
or above
Hindu 31
Muslim 10
Sikh . 6
Others 26
Total 73
S ———

ANCIENT MONUMENTS AND TEMPLES AT AIHOLI AND PATTADEAL IN B1JAPUR DISTRIOT

531. *Shri D. P. Karmarkar: Will the Honourable Member for Education
be pleaséd to state: y

(a) the number of ancient temples at (i) Aiholi, and (ii) Pattadkal in the
Bijapur District?

(b) whether Government are aware that these monuments are of importance:
from the point of view of History and Art;

(c) whether Government are aware that these temples are not well looked
after by the Archmological Department;

(d) the number of care-takers on the spot in charge of these monuments;

(e) whether it is a fact that there are no good roads from the nearest Rail-
way Station to these places; and

(f) the steps Government propose to take to keep these monuments in order
and make them easily accessible to the visiting public?
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The Homourable Maulana Abul Kalam Azad: (a) The number of anciept
temples at (i) Aiholi, is sixty and at (ii) Pattadkal,

(b) Yes.

(c) No. Such repairs ns are necegsary in the light of archeeological require-
ments, are carried out to these temples from time to time.

(d) Two care-takers are employed at Aiholi and one at Pattadkal.

(e) Maintenance of roads is the responsibility of the Provincial Government.
The approach paths to these monuments belong to private owners of the land

on which they are situated.

(f) The monuments are being kept in good repair but tc make them nore
accessible than they are at present, would require acqulsltxon of vast areas of

private land.
Shri D. P. Earmarkar: With reference to answer to part (f) of the question,

may I ask whether the Honourable Member is aware that in spite o1 the care
that has been taken or perhaps on acecunt of the care that has been taken

many of the temples are dilapidating fastly?
TR NPT O RO L GV T I U S I KR I AT SRR |
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The Honourable Maulana Abul Kalam Azad: Government is not aware of
such a state. In any case. it will be investigated.

Shri D, P. Karmarkar: Is the Honourable Member aware that these incnu-

ments belong to a type of architecture which is peculiar to the tract and’
therefore they require special attention at the hands of the Archwoluginal

Department?

SIP T R RO RUR VM SRR T3 W T PO |

The Honourable Maulana Abul Kalam Agad: The Government will consider
it. .

Mr. Ahmed E. H. Jaffer: Is the Hcnourable Member aware that in this
very district of Bijapur and particularly in Bijapur City itself there are s-veral
mosques ond Idgahs where there are letrines near about with the result that
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they cause & great nuisance to those whe go there to pray? Will he take the
trouble to see that these latrines are removed without delay?

SR TUEGRE REFCICE VO PR R T3 AT I |

The Honourable Maulana Abul Kalam Azad: Investigations will ke instituted
in this connection.

Om1ss1ON OF NEWS BY THE ALL-1ND1a RaDIO OF MR. SIDDIQ ALI KHAN’S ADJOURK
MENT MOTION TN THE ASSEMBLY 7e IMPOSITION OF FINES, ETC., ON NANDIHAR
TRIBES,

582, *Syed Ghulam Bhik Nairang: Will the Honourable Member for In-
formation and Broadcasting please state:

(a) why the All India Radio omitted to mention the adjournment motion
tabled by Mr. Siddiq Ali Khan about the imposition of punitive fine and the
barbarous practice of taking hostages from the Nandhari tribe, in the night
Bulletin of 3rd February 1947 when the full summary of the day’s proceedings
of the Central Legislative Assembly was broadcast; and

(b) why the All India Radio in the above mentioned bulletin stated that all
the adjournment motions were either withdrawn or ruled out, and whether this
summary of the day’s proceedings was based on news Agency reports?

The Honourable Sardar Vallabhbhai Patel: {a) The adjourniment motion
was included in the 1.30 news bulletin on the 8rd February, 1947. Tt was not
considered necessury to repeat it in the evening bulletins.

(b) This was due to an oversight in summarising the proceedings. The
proceedings were based on the reports of the All India Radio’s Representative
in the Press Gallery of the Legislative Assembly.

Mr. Ahmed E. H. Jafer: Is it not that 9 p.m. broadcast is more important
than 1-30 p.m. news broadcast? .

The Honourable Sardar Vallabhbhai Patel: As the Motion for Adjournment
came befors one o'clock, it was broadeast, at the first available opportunity.

Sardar Mangal Singh: How docs the All Tndia Radio get its news? [s
there any arrangement with A.P.1I. or any other news agency?

The Homnourable Sardar Vallabhbhai Patel: It does nnt takc from A.P.L
alone, it gets news from all other services also.

Sjt. N. V. Gadgil: Will it take from Members?

Haii Abdus Sattar Haji Ishaq Seth: With regard to part (a) who decides
whether a news item is important or not? T heard yesterday a news item
being repeatad four tiines, and every time the news was repeated in the same
terms. What is the criterion on which the importance of any news is decided
and who decides the same?

The Honourable Sardar Vallabhbhai Patel: Tt is done by the Director.

Mr. Abhmed E. H. Jafler: Does A.I.R. rely only on news agencies for its
news? Will it take news from any Honcurable Member of this House or any
other source? If it dosc not take what are the reasons?

The Homourable Sardar Vallabhbhai Patel: The All India Radio generslly
receives®news from news agencies or from the Reporters of the All India Radio
in the Press gallery.

Mr. Ahmed B, H. Jafter: T am not referring to the news contalned in
the proceedings of this House. Suppose there is an important item of news
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in the possession of an Honourable Member of this House and he wants it to
be broadicast, will A.I.LR. accept such news coming from that Member?

The Homourable Sardar Vallabhbhai Patel: No, Sir.

VAGRANT ASYLUM FOR CENTRALLY ADMINISTERED AREAS

533, *Mi. G. B. Dani: Will the Secretary of the Health Department be
pleased to state:

(8) whether Government propose to consider the advisability of starting a
vagrant asylum where street vagrants from the Centrally Administered Areas
can be lodged and given vocational training in cottage industries, to ensable
them to earn their own livelihood and to prevent contagious diseases from
spreading;

(b) the number of beggars in the centrally administered areas;

(c) whether Government propose to introduce any legislation to stop
begging? .

Mr. 8. H. Y. Oulsnam: (a) As an experiment a Poor Ilouse is being estab-
lished in Delhi with the object of reclaiming beggars.

(b) The number of beggars in Delhi is estimated to be :hout 1,400. Inform-
ation regarding other centrally administered areas is not vailable.

(c¢) As far as the Governors’ Province: are concerned, the subject is for the
Provincial Governments to deal with. As regards the centrally administered
areas begging is already an offence under the municipal law and the Govern-
ment have no further legislation under consideration. '

8hri Mohanlal 8aksena: For how many inmates provision 18 being made in
the Poor House?

Mr. 8. H. Y. Oulsnam: For three huindred.

Lala Deshbandhu Gupta: When will this Poor House begin to function?
Mr. 8, H. Y. Oulsnam: The building is almost complete. Owing to difliculty

in securing water supply and electricity connections and in making sunitary
arrangements, it will not be possible to open it for another two months.

Shri Mohan Lal Saksena: What is the procedure in selecting the baeggars,
because 300 beggars have to be selected out of 1,400?

Mr. 8. H. Y. Oulsnam: The procedure will be that when a person is prose-
cuted, the Magistrate will decide whether he should be remanded to the Poor
House.

Srl V. Gangaraju: Will there be any parity in the selection of beggars?
(No answer.)

ENGLISH AND AMERICAN HosPrTaLs v INDIA

534. *Mr, Sasanka Sekhar Sanyal: Will the Secretary of the Health De-
partment be pleased to state:

(a) the number of American, English and other hospitals that came into
existence in India during the war;

(b) the number and nature of those that are still existing;
(c) the number and nature of those that have been taken over by either the
®

N

Central or the Provincial Governments; and
(d) what has happened to the rest?

Mr. 8. H. Y. Oulsnam: (a) to (d). A statement is laid on the table of the
House. *
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Statement -
(a) Number of hospitals which came into existence in Indis during the war—
(i) American . . . . . . . . 14
(ii) R. A. F. . . . . . . . . 4
(iii) Hospitals for British and Indian troops . . . 90

(iv) Naval . . . . . . . . . 1
(v) Temparary Fielu hospitals accommodated in tents 116
and liable to be moved «x-1ndia,
{b) Number and nature of those hospitals still in existence in India—

(i) K. A F. e 2
(ii) Hospitals tor britich and Indian troops . . . 27
{f) Number and nature of those that have been or are being taken over by either Central
or Provincial Governments, etc.—
(1) American . . . . . . . 13
(ii) Hospitsl for British and Indian troops . . 11

(d) The remaining hospitals have been disposed of as follows :
(1) Some buildings have reverted to previous ownership, e.g., schools, hospitals and’
other instatutions,
(ii) Some have been utilised by the Defence Department for other purposes.

REQUISITIONING OF LAND FOR CENTRAL WIRELESS STATION NEAR GUEGAON FOR THE
VILLAGES OF NAHASPUK AND ISLAMPUR

535. *Pandit Mukut Bihari Lal Bhargava (on bebalf of Pundit Thakur Das
Bhargava): (a) Will the Secretary of the Defence Department piease state if
it is a tact that land has been acquired or requisitioned for the Central Wire-
less Station near the Gurgaon Town from the areas of village Nehaspur and
Islampur?

(b) 1i so, how much land has been taken, when was it taken and on what"
conditions ? .

(c) Are Government aware thut the land so taken, belonged to small farmers,
was well irrigated aud extremely fertile and that production was the only
source of sustenance for the owners thereof?

(d) Are Government aware that the owners of these lands were assured that
a considerable part of their land would be returned to them affer the preli-
minary lay 6ut was completed and made available to them for cultivation and
that in lieu of the balance, equally good and irrigated land would be given to
them in exchange?

(e) Are Government aware that the Punjab Government agreed to give land
from Jhaffar Bir in the Rohtek District but ultimately they backed out?

(f) Are Goveinment aware that the owners of the lands acquired have been
petitioning to the Government of India and the Government of the Punjab since
1948 and that no heed has been paid to their petitions?

(8) Do Government propose to consider the advisability of arranging the
grant of lands to these cultivators near their villages from the Government
agricultural farm in Gurgaon or from Jhaffar Bir as already proposed or from
gome other colony land in the Punjab?

Mr. @. S. Bhalja: (a) The land was requisitioned.

(b) 806 acres of land were requisitioned. Report of the date of requisition
has not been received. Rs. 86,280 are paid yearly as compensation for the land
and all the land not actually in use is given to the owners 1o cultivate.

(¢) Government has no information to this effect.
() No, Sir.
(e) No, Sir.
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(f) No, Bir. Petitions may have gone to the Deputy Commissioner since
the requsitioning was carried out by him,
(g) 1t is undcrstood that only 83 acres will be permanently acquired und
the remainder of the land will be returned to owners. The question of giving
land elsewhere is & matter for the Provincial Government concerncu.

Sardar Mangal Singh: May I ask whether in requisitioning lands for such
purposes, the Government of Iudia will take care to see that fertile lands are
not acquired but only lands which are not fit for cultivation?

Mr. @. S. Bhalja: Government do not propose to requisition any wore lands.
' INDIANISATION IN THE I. A. V. C.

586. *Pandit Mukut Bihari Lal Bhargava (on behalf of Pundit Thakur Das
Bhargava): (a) Wil the Secretary of the Defence Department be plessed to
state the number of permanent Indian Officers (with British qualifications): with
their ranks in I.A.V.C.?

. (b) Are there any permanent Indian Lieutenant Colonels and Colonels in the
1.A.V.C. gnd has any Indian acted as such during the war?

(c) Do Government propose to consider the advisability of accelerating the
pace of Indianisation in this service?

Mr. G. S. Bhalja: (a) There are 15 permanent i.e., Regular Indian Officers
in the I.A.V.C. and all possess British qualifications. iy

Two are temporary Lieut., Colonels, eleven war substantive Majors and two
are substantive Captains, :

. (b) There are no permanent, i.e., regular, Indian Lieut.-Colonels or Cclonels
in the ILA.V.C. but one held acting rank of Colouel and five temporury rank
of Lieut. Colonel during the war.

(¢) Yes, Sir.
EMPLOYMENT EXCHANGE OFFICE AT ALMORIA.

537. *8jt. Seth Damodar Swroop: Will the Secretary of Defence Depart-
ment please state: ;

(a) whether there is an Employment Exchange Office at Almora; if so, the
strength of its staff and the monthly expenditure on its maintenance;

(b) how many and what appointments it has so far been able to obtain for
the retired military personnel of ‘this district; and .

(c) whether there is a District Soldiers Board also with its office at Almora;
if so, whether Government propose to entrust the work of securing employment
for the retired military personnel to this office?

Mr. G. S. Bhalja: The question should have been addressed to the Ilonour-
able the Labour Member. It has accordingly been transferred to the list of
questions for the 4th March 1947 when it will be answered by him.

PUNISHMENT TO RATINGS IN CONNEOTION WITH TH' REVOLT IN Roy ‘L INDIAN Navy

538. *Sri V. Gangaraju: Will the SBecretary of the Defence Department be
pleased to state: : »

(a) the number of Ratings imprisoned, dismissed, or discharged, in connec-
tion with the last revolt in the Royal Indian Navy;

(b) the present position and pay of Commander King of the Royal Indian
Navy; ’

(Zz) whether Government are aware that his present position is more res-
ponsible than his previous position; and

(d) if so, the reasons for keeping him in such a responsible position?

Mr. G. 8. Bhalja: (a) Ratings: Dismissal with disgrace and imprisonr;:en't—-
15; Dismissal with disgrace only—5; Dismisgal and imprisonment—137; Dis-
missal only—180; Discharged 88 unsuitable—285; Imprisonment and dis-
charged as unsuitable—1; Total—528. . )
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(b) Commander King is now ine Ueputy Principal Sea Lransport Utficer
in tue dea Lransport Urgwmsauon 1o inwae. ‘Lhe present. pay of Comrnunder
King 15 xs. 1,988.

(¢) Government do not consider that the present position held by Gom-
mauder King is 8 wore responsible one than his last.

(d) This does not arise in view of the answer in (c) above.

8ri V. Gangaraju: What was the previows pay of Commander Kmg?

Mr. G. S. Bhalja: Speaking from memory, subject to correction, it wus
Rs. 1,968,

Lala Deshbandhu Gupta: Did Commander King benefit in respect of his
salary? ,

- Mr. @G. S. Bhalja: As I said, his present pay is less than what he drew in
his previous post.

Shri D. P. Karmarkar: With reference to part (a), in view ot the fact that
the ratings behaved as they did under great provocation, will Government
consider the question of condoning what they did and restoring tu them the
previous privileges. .

Mr. G. S. Bhalja: No, Sir.

THE RAILWAY BUDGET—LIST OF DEMANDS—contd.
SECOND STAGE—contd.
DemAND No. 15—CoNSTRUCTION OF NEw LiINEs.

The Honourable Dr. John Matthai (Member for Railways and Transport):

1 beg to move: ,

“That & sum not exceeding Rs. 2,46,52,000 be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
‘3lst day of March, 1948, in respect of ‘Construction of New Lines’.’

Mr. President: Motion moved:

“That a sum not exceeding Rs. 2,46,52,000 be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
3lst day of March, 1048, in respect of ‘Construction of New Lines'."”

Opening of New Lines and Restoration of Dismantled lines

8ri A. K. Menon (West Coast and Nilgiris: Non-Muhanimadan Rural):
Sir, I move:

““That the demand under the head ‘Comstruction of New Lines’ be reduced by Rs. 100.”

This same cut motion was placed before the House last year und the fact
that I have been authorised or permitted to move it this year also shows the
importance which the Congress party attaches to it. Now that a responsible
Government is in power, we hope that it will receive their sympathetic consi-
deration. 1 shall first deal with the restoration of dismantled lines because
unless and until these are restored there is no use of discussing the question
of new lines; because the same fate may overtake them. It is necessary to
place some facts before the House in regard to this matter. Twenty-seven
branch lines covering a distance of 948 miles were dismantled between 1940
and 1945. These lines were constructed with the approval and sanction of
this House but their dismantlement was effected without its sanction. The
then Honourable Railway Member in one of his budget speeches said, as an
excuse for this conduct, that a debate on dismantlement on the floor of the
House would have been extremely difficult. I cannot understand why it
should be 8o, when much more difficult questions are being discusged here
every day. Now most of these dismantlements have taken place for ship-
ments overseas during the war, and the cost with respect to the rails that
were dismantled was recovered from the British Government. according to »
statement made by the then Railway Member himself. T shall now state whv
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1 think these lines should be *restored. These were constructed after a lot of
agitation, inquiry and expense and after the preparation of estimates, and also
with the approval and sanction of the Assembly. Why were they dismantled
without the approval of the Assembly? Can it be that the Railway Member
thought that he was committing a kind of vandalism with regard to these
lines? Can it be that assent of the House could not be obtained easily with
regard to these dismantlements? Or can it be that a promise would have
been extracted from the Government about the early restoration of these lines
a8 soon as the war was over? Anyway the fact remains that these lines were
removed without the permission of this House. Now this legislature and the
Government gave a certain benefit to the people of the areas served by these
lines and it was taken away at a time of stress. There is now a moral duty
on the House and the Government to restore these lines to the people con-
cerned; these lines have never been declared unnecessary. And so I submit
they should be restored. Secondly, the restoration of these lines will mean
the restoration of the prestige. of this House because they were dismantled
without their permission. But those are not the only grounds on which I
base this claim for restoration. As I said, these lines were constructed after
a good deal of agitation, enquiry and expense, and all these should not be
wasted. Moreover, ours is a vast country with innumerable undeveloped
resources, and compared to other countries our commerce and industry are
poor. We cannot afford to lose one mile of rail in this country when our
mileage is already low. With respect to these 27 Railways, only the raile
have been removed; the roads, stations and bridges all remain intact. So it
is only the rails that are to be put back and the telegraph wires to be installed.
So it is fairly easy. In recent times there has been no additional mileage
oreated on the railways for civilian traffic; which is another reason for the
restoration of these lines as early as possible. Most of these railways were
restoration for commercial industrial or strategic purposes, or for the benefit
of the people at large. All these reasons which existed when- these lines were
constructed for commercial, industrial or strategic purposes, or for the benefit
made in 1924-27 have not ceased to exist in 1940 or even in 1946. It is well
known that once a ral’ »iv ine is constructed, its removal causes great incon-
venience to the people whom it 2erved, because with the introduction of the
railway bullock carts and other modes of conveyance disappear. And now
there are neither railwavs nor these bullock carts nor any other conveyance.
For these reasons I say that these lines should be restored as early as possible.

What are the grounds on which the Government decided ngainst the r sto-
ration of *hese lines?  ine ronern wae that *hov were unremunerative. T sav
that thic mrvimd enninat ha! Y watar, Whan d'q this unremunerativeness come
into existence? Did the Government place this matter of unremunerativeness
before the Assembly at anvy time before they were dismantled? May I sk
ware only unremunerative lines dismantled? Was not Cawnpore—K). ai-
rada lines dismantled? It was asserted, I think, by my friend, Mr. S8ri
Prakasa, that it was a remunerative line.  So it would seem that it was wot
on this ground of unremunerativeness that these lines were dismantled. 1 e
other day my Honourable friend Pandit Malaviva, stated that the East Indian
Railway was working unremuneratively. Are you going to close that Railway
because~it has ceased to be remunerative? So this plea is onlv an exeuse for
not restoring these lines and not spending money on them. T also wish <o
point out that unremunerativeness could not have come as a surprise to the
Government. Most of these lines are branch lines and it has heen the policvy
of this Government with respect to branch lines to consult the * Provincial
Governments concerned. and to take cuarantees from them before thev are
constructed. 8o to sav in 1948 or 1947 that these lines were unremunera<e.
-and therefore they could not be restored s net eonvineine, hecause thev knew
when these lines were first constructed that thev were likely to be unremune
rative: otherwise what was the reason for taking guarantees from the several

»
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ay, therefore, that the ples that these lines are

. Moreover may I agk whether railways exist simply for profit! Do they not

exigt for rendering service Yo the people? We do not exigt for making money

. alone but for rendering service in all ways we can. May I ask why there
should be this reluctance to spend moncy on the restoration of these lines?
The cost of these lines has already been realize from the British Government.
The money has gone either to swell the sterling balances or it has reached the
Exchequer of the Government of India. In either casc the Government have
been adequately compensated, and they are not going to incur any loss. There-
fore no reluctance should be shown in restoring these lines.

There is another aspect of the matter which I wish to place before this
House: Sometimes it is better to spend some monev in order to save the
larger money that has already been spent, and therefore it will be a good eco-
nomy to restore these lines than to let all the money that has been spent on
them go waste. In this connection I will give one illustration. With respect
of the Shoranur-Nilambur line in Malabar it was stated by the then Honourable
Railway Memter in reply to a question put by me last year, that the total
amount spent on this line for construction was Rs. 80,29,134 and the cost of
restoration would be about 20 lakhs. Now supposing the line is unremunera-

tive, still is it not better to spend this 20 lakhs and earn interest on it as on
80 lakhs than to waste this 80 lakhs altogether?.

Another ground on which the restoration of these lines is opposed is that
these were strategic lines and they have now ceased to be strategic. I can-
not understand how a line built as strategic ceases to be strategic so soon; it
is curious. Generally tHese strategic railways are built after a rebellion or °
wfter some sort of trouble has taken place. It is built long after the rebellion
n the trouble is over. The Government do not anticipate the trouble. The
“loor of the stable is closed after the horse is stolen! -This was what had
ctually taken place in several cases. In 1921 the Moplah rebellion took place
n Malabar; in 1928 it ceased; in 1924 the Government began to think of con-
#tructing a railway in the affected areas; in 1927 they opened the railway; in
1940 they dismantled it and now we cannot say whether the communal troubles
have all ended and that they are not likely to pccur again. 1f some rebellion
or trouble takes place, then after the rebellion or the trouble is over thev will
start thinking of constructing the railway again. 1t is a bad poliey to follow.
T submit therefore that there is no meaning in saying that these strategic lines
have ceased to be strategic. =~ Once these grounds exist—commercial, indus-

trial, public utility, or strategic—they continue; T do not know how those
grounds can evaporate so soon.

Why I have taken so much time of the House to argue this question is be-
cause some hope has been given to us by the Honourable the Railway Member
in his Budget speech. He stated that 2 crores of rupees had been set apart
for the construction of new lines and for the restoration of old lines, but that
he had not yet made up his mind as to which lines were to be restored and
which lines ‘were to be newly constructed and that he was still communicating
with the Provincial Governments concernéd. Any way it gives me some hope,

to think that the Government will consider all these aspects of the matter
and will restore these old lines ere long.

With regard to new construction, I wish to say a word. The Government
is either pursuing a bad policy or they have no policy at all. For a long time
they have not built any lines in the country: between 1940 and 1946 no addi-
tions to civil traffic has been made. At one time it was a pride of this Gov-
ernment to say that they had ddded so many miles to the railway svstem,
but for a long time past they have not done anything. Seeing the vastness
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of the sourtry, ‘1 suggest that the Government should set spart and spend a
fixed sum every year for the development of the railway system in the country.
I would also suggest that a committee consisting of commercial, industrial,

and touring interests be appointed to see in what way this development should
take place. .

‘Mr. President; The Houourable Member has alrcady taken 20 minutes.

~ 8Bti A, K, Menon: Now there are certain anomalies in the Railway system
which I wish to bring to the notice of the Assembly. A man in Mangalore
12 Noow in order to go to Bombay a nearer station has to traverse the

whole Peninsula and go to far off Madras or Arakonam. Can &
more anomalous position be considered? There were several plans to connect
Mangalore to North Canara by linking it to Shimoga, Bhatkal or Hubli, -and

to connect Mangalore to Mysore by linking it to Hassan or Arsale. But
nothing was done. v

The Mysore Government would be most glad to share a portion of the ex
penses. Therefore I say after considering all these facts that there is a want
of policy. Our vast country has to be knitted into one united harmonious
whole by an efficient railway system, where distances are annihilated or rarefy.

Mr. President: Cut motion moved:
‘“That the demand under the head 'C_onstmction of New Lines' be reduced by Rs, 100."

Dr. Zia Uddin Ahmad (United Provinces Southern Divigion: Muham-
madan Rural): The Honourable Member in the Railway Department has give
u» the total mileage and also the details of the dismantled lines. We havw
them before us but they have not drawn up any programme—at least we do
not know of any—for restoring the dismantled lines. T wish the Honourable
Member would take us into-confidence and lay before the House a programine
of a three, four or five years plan with priority and where does he think the
dismantled lines will be restored. Then let us know the programme for each
year so that we may give our opinion from our personal experience and know-
lgdge. Also we would like to visualise the difference in the cost, that is,
how much we lost when we handed over the material and dismantled the lines,
and how much it will cost in restoring it, how much money we will realize
from the Defence Department and under what head will the balance be
debited. That is very important from our point of view. The next thing is
what Mr. Menon has pointed out, that in restoration it is not only the commer-
oial side to be considered but one should also take the case of public utility.
There are certain places where there is no road. In those places where no
alternative route exists, they should be given a priority even if it is unremunera-
tive. A point was raised by my Honourable friend of the East Indian Railway.
1 put a short notice question but the Honourable Member replied that this
thing might be raised during the discussion and also on the demands in the
Railway Budget. For travelling to Bombay we have two routes and there are
two hands to demand—the B.B. & C.I. and the G.I.P.  Therefore they get
their double share of travelling from Delhi to Bombay. But for travelling to
Calcutta there is only one hand to demand, that is the E.I.LR. Therefore when
they consider the division and allocation of the rolling stock to the various
railways they should take this fact into consideration. Perhaps my honour-
able friend does not remember, but I do ask him to look into the files of 1940
when the Finance Committee decided to give one crore of rupees for the roll-
ing stock to the East Indian Railway in the time of Mr. Marriott. That was
sanctioned but at the last minute it was withdrawn and one crore of rygpees
was not given to the East Indian Railway in 1940. Had this amount been
given, the condition of the East Indian Railway during the war would have
been much better than now. The condition of the East Indian Railway ought
n'be ‘specially looked after for two reasons. Firstly, there is one line serving
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that particular area and all the goods, especiully iron and steel and cosl passes
through the East Indian Railway, and we are very much handicapped on
account of the shortage of the rolling stock in Calcutts. 1 have studied the
question of the late running of the East Indian Railway. The chief reason
for the delay is the absence of the Railway rolling stock. If the rolling stgck
is supplied to the East Indian Railway I am sure that the traffic would be
very much more regular. than it is at present. At present even for shors
journeys nobody can be sure on keeping up any engagement in any other
town because he is not sure whether the train will be three, five or even
eight hours late. Therefore engagements are difficult if we travel by train.
You put much handicap on the road traffic by cutting down the supply of
petrol and at the same time you do not supply convenient traffic by rail. All
those people who have business are very much handicapped. The railway service
cannot be relied on and the road service is impossible because of petrol.
I suppose this question of rail-road competition is a topic in which the Cong-'
réss party will move a cut in the afternoon. So I will not discuss it now.
But I would urge on the Honourable Member that in order to restore regular
service on the East Indian Railway and in order to have an easy passage of

coal, iron and steel which are verv important articles, services should be
regularised.

Seth Sukhdev (Sind: Non-Muhammadan Rural): Sir, [ rise to support
my Honourable friend, Mr. Menon’s cut motion on the demand. We are still
undeveloped as regards railways. The railway mileage in Indian provinces is
very small compared with European countries and the United States of
America.. Even Russia which was very backward some thirty years back has
developed very much her railway connections all over thc country. Our pre-
vious Government was more concerned about military strategic railways or
railways connecting cities and big towns to push their English goods there, or
railways that gave fat dividends to the capital invested by these people.. They
never cared for the convenience of the people; they never cared to.put rail-
ways in the thinly populated areas nor in backward parts of the country.
Their whole objects was how to exploit poor people and get large profits.

On the question of construction programme I myself feel keenly about the
8ind Bombay connection. This has been agitating Sind people for the last
50 years and nobody cares to look into that matter, thinking that Sind is a
very small province. My predecessors from Sind spoke year after year, on
this Assembly, but the reply was that the shorter connection between Bombay
and Karachi was unremunerative. So the Indian Merchants Association and
the Buyers and Shippers Chamber of Karachi prepared a plan with the help
of railway experts at considerable cost and found that shorter railway connec-
tion between Karachi and Bombay via Badin on N. W. Railway and Viram.
gham on the B.B. & C.I. will curtail the journey by 18 hours an” was also re-
mnunerative.

Sir, generally the journey from Karachi to Bombay take about 44 thours
and the distance covered is about 1,000 miles. By the new connection be-
tween Badin on the N-'W.R. and Viramgham on the B., B. & C. I. Rai\vay
travel will be reduced to 26 hours. T hope the Honourable Member for Rail-
wavs and Transport will look into the matter and see that this line is con-

structed.

I may add here that Karachi is one of the major ports und is an impdrtant
‘air gfation. All major ports like Bombay and Calcutta have direct train ser-.
vice to Delhi but Karachi has none. No reason has been given for the absence
of such a direct connection. .

In conclusion I would request the Honourable Member to prepare a ten
venr scheme for railways after' consulting all the provincial governments and
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then to go on with that programme step by #6p and not constract railways
haphazardly as was being done by the previous government.

With these remarks, Sir, I support the cut motion.

_ Mr, Tamizuddin Khan (Dacca cum Mymensingh: Mubammadan Rural):
Sir, as the last speaker has pointed out and as every one in this House knows
the railway mileage in India is very meagre in comparison with the mileage in
Furope and othet: advanced countries. Therefore there is a.great necessity for
opening up new lines and there cannot be any dispute about that.

- The provision of only 2} crores of rupees for new construction seems to be
therefore very inadequate. Of course the Honourable Member is faced with
various difficulties, and there is no gainsaying that fact. He cannot do any-
thing overnight.  Still it seems surprising that there appérs to be no develop-
ment plan so far as the railway department is concerned. In all other depart-
mnents there are now postwar plans and those plans have not only been sanc-
tioned but work has commenced to give effect to them. If there is any plan
for postwar development in regard to railways T would like the Honourable
the Railway Member to place it before the House. I do not know if the Rail-
way Department has prepared any postwar plan. Also I would like to know
what is the amount of money that is going to be spent on such plan. Has
anything been worked out? We do not know. I think that in view of the
];oor mileage in this country this matter requires earlv and very serious consi-
deration.

I would like to draw the attention of the Honourable Member to page 12
of the proceedings of the Standing Finance Committee meeting held on the
28th and 29th January, 1947. There is one thing there which at first sight T
could not understand. If the Honourable Member kindly refers to page 12 he
will see that with regard to survey projects in the Bengal Assam’ Railway
there are as many as 11 projects. Of these as regards one only, provision has
been made in the budget.

The Honourable Dr. John Matthai: May I ask the Honourable Member for
the reference?

Mr. Tamizuddin Khan: Page 12. As regards ten other projects there
keems to be no provision in the budget. Regarding one of these projects I
made enquiries and I am told that the survey has been completed. I would
like to know regarding the remaining 9, whether the surveys have been like-
wise completed. If not, why is there no provision in the coming Sear's
budget? I hope the surveys have been completed.

Regarding the line under item No. 1. Faridpur—Barisal 1 would like to
say a few words. Barisal is a district in Bengal, one of the few districts that
are not connected with the metropolis of the province by railway and a great
deal of inconvenience is suffered by the people on that account. As regards
this line there is no question about its importance but there is one disconcer-
ting factor. In previous days whenever the question of competition between
a prospective railway line and an existing steamship company arose, the deci-
‘sion of the Government almost invariably used to be against the proposed new
railway line in the interest of the steamship company. Here also there is a
rival in a steamship company that plies its crafts from Barisal to Khulna and
already there is a rumour there that the steamship company has put in a
very strong protest and there is hardly any prospect of the line being taken
up. T do not know whether the Honourable Member is aware of anything
regarding this. He may not be aware of thiz. T would only ask him kindls
to make enquiries as to this line. .

As to another line No. 9, that is also a very important project and T would
like to kmow whether it is likely to be taken up soon or not.
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Regarding these projects I would like to say that the eastern parts of India
stand .on a special footing not only on account of their strategic importance
but also because one of these regions, vis., Bengal on the eastern frontier is a
deficit area so far as foodgrains are concerned. Every one remembers the
tragedy of the Bengal Famine of 1948. There were various factors that con-
tributed to the famine and the consequent loss of human life to an appalling
extent. One of the main factors was the want of communication. If food
grains could be moved easily from one part of the province to another, I am
definitely of the opinion that the death roll would have been much less than
what it was. Therefore whether from the point of view of strategic impor-
tance or from the poipt of view of the danger of the recurrence of famine in
that part of the country, I hope that the proposals that are there for new rail-
way lines in the eastern parts of India will be given special consideration. 1
do not object to what the mover of the cut motion said about the restoration
of old lines requiring serious consideration. I agree with him there. = Wher-
ever those lines were serving the people and there is no serious objection to
the reopening of those lines, every care should be taken to see that the lines
are reopened as carly as possible. But that does not mean that the question
of constructing new lines should not be taken up unless and until all the old

. lines have been reopened. Both the things must go together according to the
respective importance of each.

Then, S8ir, there was an old proposal to open a line from Aricha to Dacen
in Bengal. Aricha stands on the Padma opposite Goalundo and the idea was
to connect Goalundo with Dacca. That was a very important line. But at
that time, as far as I know, the line was given up on grounds of public health.
The Public Health Department at that time is said to have sent a report
against the proposed line on account of the apprehension that the line would
have obstructed the natural drainage of that part of the country. @ Whether
 that was the real reason or the real reason was that the interests of the sfes-

mer company would have suffered, I do not know.

Mr. M. A. T. Hirtzel (Bengal: European): On a point of information, Sir.
May I ask the Honourable Member whether he was not a Minister in the Gov-

ernment which agreed to safeguard the interests of public health by .not eon-.
structing that line?

M Tamizuddin Xhan: That is an irrelevant point. The point I am going
to refer to is this. Now that there is an all-India road development: plan,—and
T am told that there is a plan for a road, though it may not be exactly parallel
to the proposed line—if the road is not likely to obstruct the natural drainage
of the area how could the railway line have done so? The very fact that my
Honoursble friend, of all Members in this House, has raised an objection to
what T have said raises a suspicion in my mind that there must have been
some objection by the steamship company concerned. Otherwise whv of all
persons my Honourable friend should raise this objection I cannot understand.
8ir, I am not an advocate of the proposition that if the public health of a
particular place is likely to suffer on account of the opening of a railwayv line.
still that line should be opened. I am not an advocate of that. But T think
that our experts verv often give advice which ultimately proved to be not in
the hest interests of the country. In this case also the advice that had been
given by experts did not appeal to the people in general. Tf a road is eoing
to be constructed there, I of all persons fail to understand why a railway line
would be more harmful than the proposed road. I do not oppose the road
~projdet. If I cannot get the railway the road will be all right. But T am
putting forward this argument that the railway line and the proposed: road

stand on the same footing. If the one can be agreed to, why the other should
be objected to I do not know.
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"With these words I support the motion and I would like the Honourable
Member to make a statement to the House particularly with regard "to the
development plan of the Railway Department.

Mr. Madandhari Singh (Bihar and Orissa: Landhbolders): Sir, 1 support this
motion moved by iy Honourable friend, Mr. A. K. Menon. In doing so I
want to put forward some of the grievances of my province. o far us railway
lines are concerned I agree with Mr, Tamizuddin Khan that they are very in-
adequaic in our country. In Bihar particularly we are having few railway
lines which connect one important town with another. I am really very
sorry to put before the House that there are many district and sub-divisional
headquarters which are not connected with railway lines. During the war
time some railway were dismantled. Most important of thein was the Bhagal-
pore—Mandar Hill line. Mandar Hill is & place where pilgrims go to wor-
ship God. That is an important railway line. There is one more point. If
this railway line is reopened it will facilitate foodgrains to be brought into
Bhagalpore town. This is a very important railway line of that district. ®

There is one sub-district Saharsa. In that sub-district we have railway
lines only for seventeen miles. The railway line between Mansi and Koparia
stations has become a ‘fair weather railway line’—that is to say that line func-
tions only during the winter and summer seasons and cannot function during
the rains. I wanted to draw the attention of the Honourable the Railway
Member to this fact and T hope he will take steps to remove the grievances as
soon as possible.

-

There are about five projects to be taken as post-war reconstruction schemes.
But they have not been given any effect till now. T hope the Honourable the
Railway Member will take-steps to see that thesec new lines are opened as
quickly as possible. ’

There are some very important lines such as the line from Patna to Ranchi.
We feel great difficulty in going to Ranchi. Tf this railway line is constructed
and if it begins to function I think & very longfelt grievance will be removed.

The other line I wanted to speak about, Sir, was the new railway line from
Patna to Jamshedpore. Jamshedpore is a very important town, but it is not
connected with Patna. There is also the other town, Dalminagar in Bihar.
I hope that will also be connected with Patna. We feel much diffioulty in going
to Jamshedpore and Dalminagar.

I bring these grievances before the House and 1 request the Honourable the
Railway Member to consider all these facts and take early steps to remove the
grievances of the people of Bihar.

Mr. Al Asghar Khan (Assam: Muhammadan): S8ir, in support of the
motion I should like to say that the railway lines in India are very inadequate
and the Honourable Member for Railways should take a survey of India and
see where new -lines can be opened. For meeting the business requirements
in the country,—and we are getting ‘independence—more railwny lines and
better communication is required.

Sir, practically everything bas been said by the Honourable Members of this
House who have spoken before me on this subject. There is therefore not
wnuch for me to say except that the Railway Member should take keen interest
in the matter and try to expedite the improvement in the  rai-
ways and increase the railway  lines in the country. In Upper
Inaia, from Mowrah upwards, the rai]way line is sufficient but in
Bengal and Aesam the Railway lines are insufficient and dm:olop-
ment &an be done to & great extent. T find that when the "lewa,v
Budget comes up, the Honoursble Member says a good denl nbout improve-
ments of railwnvs!ut action is very slow. In connection with the {ast Rail-
way Budget T was requested by a particilar friend of mine to spuak abont the
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restoration of the railway line from Hubigan) to Saistagan] which was dis-
mantled during the war and the previous Railway Member gave a promise
that he would restore the line as early as possible. One year has gone since
then and nothing has been done as yet. People are put to great inconve- °
pience. The report goes that the materials are still lying there and T do not
know what is the reason for the delay. There are many sub-divisions and
many business places in my province of Assam as well as Bengal where there
is no railway communication and T hope that the Railway Board will see that
these communications are given to the public. = The sub-division of Molvi
Bazar in the district of Sylhet is without any communication. There was a
proposal to open u railway line there. Nothing has been done up w0 now.
I hope the Railway Board will give its attention to this and trv to meet the
demand of the public for opening up railway lines. T hope the Honourable
Member will give consideration to my suggestion.

Ral Bahadur Devendra Mohan Bhattacharya (Nominated Non-Official):
8ir, I agree with everything that has been said by my Hon’ble friend WMr.
Tamizuddin Khan on construction of new lines in East Bengal as we both
hail from the same district and our complaints are the saume. 1 am sorry to
say Sir, that the grievances of Fastern Bengal districts have never been at-
tended to by the Iiailway Administration. It is true that Fastern Benaal
is a land of rivers and there was a time when we had no necessity for railway
lines. But those days are gone as our rivers are now drying up. We are
now therefore looking up to the Railway authorities for new lines in our areas.
There is no railway line from Gopalgunj to Faridpur the District Head Quar-
ter and o man who wants to go from Gopalgunj to Faridpur has to go wia C(ul-
cutta or via Goalundo which takes about a whole day, although the distance bet-
.ween Gopalgunj and Faridpur is not much. There are other places in the Eas-
tern Bengal districts which are so bddly connected with each other that it is
very difficult to go from one place to another. A railway line is essentillly
necessary from Jessore to Faridpur and another from Khulna to Barisal wia
Gopalgunj. We have heard that a line is being opened between Faridpur and
Barisal and tome money has been allotted for survey. But the progress is so
slow that wi do not know when it will be completed. Nothing practical has heen
done so far. 8ir, these are some of the lines in East Bengal which are, essentially
necessary for communications from one district to another and which I beliave
will receive sympathetic consideration from the Hon'ble Minister of Railwavs.
With these words, Sir, I support the motion that has heen moved by mv Hon-
ourable friend Mr. Menon.

Hajl Abdus Sattar Hafl Ishaq 8eth (West Coast and Nilgiris-Muhammadan):
1 strongly support the motion moved by mv friend Mr. Karunakara Menon.
In doing so I wish to speak for a part of this countrv which gets very little
hearing in this House and it gets much less attention of all in the departments
of the Government of India. -I am speaking about the restoration of a line
in Malabar. That is the line hetween Shoranur'and Nilambur which was dis-
mantled for reasons of war.

The House may remember, I had the privilége of moving an adjournment
motion on the 25th November 1940 on this identical question. The
question was debated and the reason given for dismantling that line was of
oourse war necessity but a sort of promise was made after the war that this
question will be reconsidered and if possible the line will be restored. T know
there were many ‘‘ifs’’ and many' conditions. After the end of the war a
number of questions were asked here by representatives from Malabar.  Once
or twice the answers were a bit helpful. TLast vear we were told that the
department was definitely against restoring that line, becguse amonz other
reasons roads were opened up and there was enough motor®raffic in that area.
But T want to call the attention of the Honourable Member to the fact that
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motor transport in that part of the country is certainly not enough to cope
with the needs of the people of that part of the country. I have to make a
general proposition which I am sure my friend will agree with. The needs
of that part of the country so far as tramsport is concerned receive very little
attention from his department here. The reason is that we are so far
away from the Centre. Now, the Honourable Member in charge of thig de-
partment, fortunately for us, comes from very near our part of the country
and he is 8 Malayalam speaking gentleman and he can at least understand our
feelings and needs. I wish to stress the need of not only restoring this line:
but of extending it in terms of what I stated in this House when I moved the
adjournment motion on the 25th November. It was then suggested that
this line was not a remunerative one. Tt is true. It was agreed both by
myself and the Honourable Member in charge Sir Andrew Clow that it was
constructed purely as a strategic line then. 1f it is to be made a remuner-
ative line and if the needs of that part of the country havc to be taken into
consideration, then the line should certainly run through Manjeri, Malapuram
and the very thickly populated parts of Emad and Valluvanad. After it was
said that it was constructed for strategic purposes, to say now that it is not ge-
munerative is rather unkind. They did not want a remunerative line when they
started it and therefore if it was not remunerative and if it is not going to be
remunerative, the blame can hardly be laid at our door. As I started, the
needs of that part of the country are great and many. If my Honourable
friend will give a little attention now that he is in power here, he will be able:
to do a great deal for us.

’

Apart from this my Honourable friend Mr. Menon raised the question of ex-
tending the line from Mangalore north. It is a curious position that we from.
Malabar, if we want to come to Delhi, from the west <oast, have to go first
to the enst coust, that is. to Madras. Then, we have either to go west to
Bombay and then come°to Delhi, or come by this Nagpur route. If we have
to go to Bombay from the west, we go to the east coast and then again we go:
to the west. Bombay is about 500 miles from Calicut by direct line, but T’
have to travel about 1200 miles by going first to Madras and then to Bombay.
All these anomalies can be looked into and they should be looked into.

Then, Sir, as was stated by Mr. Menon, these lines are not to be run
simply on considerations of profit. There is the question of service. This
very line Shoranur to Nilambur used to serve a great deal those people who
were interested in timber. It was doing a great service by transporting tim-
ber from the forests of Nilambur to the coast line. If, as I suggested, the
line were to be taken through Malapuram and Manjeri, all that tralt of the
country will be not only opened up to all the ginger, coir and other products
of that part of the country but they can easily be brought to the market. My
Honourable friend must know that this is a very thickly populated part . in
India. In fact, some people think that this is the most thicklv populated
part of India. As such, the facilities for conveyance in that psrt of the
country when they are compared with other parts are very meagre. Some
of my friends from north India have spoken and when I look at the map T
wonder at what they state in this House. T request them to look at the map
of my part of the country and they will realise how far better off they are.
But certain people in this world never know when they are better off. For
all these reasons I very strongly urge upon this Department that they should
not only think of restoring this line but of extending it in the manner I have
suggested. I had ‘suggested that they should consult the members who come
from my part of the country as to the best way in which this line ean be re-
construoted, so that it may be made a paying concern and also it can do the
ureatest service. ’

Then, Sir, my Honourable friend Mr. Menon referred to the line from
Mygore to the coast. This is a project which has been hanging fire for, T
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think, quarter of a century. It has been decided one way or the other. The
earliest decision was to take the line from Mysore to Tellicherry. As a matter
of fact, that is the reason why the Tellicherry station is a very ancient and
dilapidated wooden structure, because it was a temporary station. Latar om,
they decided to take the Mysore line to Bhatkal.  Further, 1 now. hear that
the project has béen negatived. But this is a line which the Railway Board
will do well to reconsider. This will open up not only Malabar but also
Uoorg, and these are the tracts where a great deal of pepper and cardamum are
produced. 1In view of all this, T strongly support this motion and T urge upon
my Honourable friend who though he is not a Malayalee, is a Keralite to use

bis influence on the Department and get us better means of conveyanee.  Sir,
I support the cut motion,

Mr. M. A, P. Hirtzel: Mr. President, Sir, T would like to offer o few bricf
“remarks on the motion moved by Mr. Menon, not necessarily by way of support
but by way of making a contribution to the debate. Mr. Menon spoke about the
re-construction of lines which were dismantled during the war as a war neces-
sity. My understanding of the position is that certain lines which it is obvious-
ly necessary to restore are in fact being restored. The fact that other lines have
not yet been restored obviously causes inconvenience to the public. At the
same time, the fact that there is public inconvenience does not make the linex
any more necessary if they were unremunerative before the war. It is8 possi
ble that when these lines were constructed, some mistake was made in the
survey. The surveys were too optimistic or possibly there was a change
in the course of trade which caused the line to become unremunerative and
which could not be foreseen. I may remind the House that the making of
a survey involves a large number of unforeseeable items. It is not a matter
in which there can be any mechanical accuracy. On the other hand, it would
also be useful, I think, to remind the Honourable Member that when a line i«
- established, trade naturally follows, the established route. If it is removed.
inconvenience is caused to the public. When the established route is out,
- there is considerable inconvenience to the public.

Now, I am sure it has been mentioned some time in the debates in this
House that we now have the obvious alternative of building roads in place of
railways. I think the Honourable Member’s predecessor did say something on
that line, though I have not been able to trace the actual record at the moment.
But it appears quite obvious that where embankments and bridges
already exist and the construction of a new line would be impossible for
financial reasons, the alternative of a road is one which should be seriously

. considered. There was one point in Mr. Tamizuddin’s speech, therefore
which we on this side of the House could support and that is the necessity
for an over-all survey. We hear a great deal about co-ordination, but no-
thing has, I think, been said in the Honourable Member’s speech about ex-
actly how the railways could be co-ordinated with roads in this particular
oonnection. We also hear a great deal about tripartite companies.  Ob-
viously a possible solution is to build a road where the embankments are
already prepared and form a tripartite road company. We have not heard
anything so far, I think, about the possibility of co-ordination of that kind.
as s substitute for the reconstruetion of unremunerative branch lines, which
T should regard as real co-ordination and which will add to the facilities of

-transport in the country.

To return for a moment to the point about unremunerative lines.  The

‘Honourable Member in para. 6 of this speech offered certain suggestions., He

* gtated*that alternative suggestions had been made as to how the problem is
to he met. He said the alternatives proposed were:

"(:L'ﬂug. the Railway Department and the Prdvincial Government concerned should ;hare
both capital cost m({ the earnings,on an agreed hasis; or
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(b) that an initial lump sum subsidy should be paid by Provinces so as to ronder the
colg‘gl .c'o't to be incurred by Railways remunerative, the Province having no share in the
P .

I am much surprised that no one in this House hus offered any comment on
these very interesting suggestions. T think I am correct ir: saying that. A
a matter of fact, Sir, they are suggestions which affect all Honourable Mem-
bers who are in fact really much keener on their provincial interests than they
are on our activities in this House. We, on this side of the House, have no
very decided opinion on these suggestions, at the moment, but we cretainly
think that it is & very salutary idea that provinces should be asked to contri
bute. Provinces, at the moment, have the idea that here is something which
they can get for nothing; they seem to think “‘the Railway Board is laying
out the line, we have nothing to pay, let us have the railwav line regardless of
whether it is remunerative or not’’. We feel that decidedly it would put
things on a more healthy footing if provinces had to agree to make a contri-
bution. I think, possibly, that would be in line also with' the policy that was
adumbrated in debates last year when it was said that the provinces were in
futl;re going to be much more consulted in these railwav matters than in the
past.

Now, 8ir, to come to certain particular points which Mr. Tamizuddin
Khan made about particular lines, he mentioned the Barisal-Faridpur line
and he also referred to the famine situation in 1948. No one is going to dis-
pute the need for more communications in Bengal. That is quite ocertain.
But Mr. Tamizuddin Khan could hardly have chosen a less fortunate example
than the district of Faridpur where I well remember how in August 1948 when
Mr. Tamizuddin Khan was himself a Minister in Bengal, the Steamer com-
pany had a flat loaded with 14,000 manuds of grain which lay there for aix
weeks at a station in his own district because his district officials were unable
to discharge it. Now, Sir, I think that is perhaps an effective answer apd I
can quote many other instances to show that at least in the famine year, it
was not lack of communications which led to the augmentation of deaths. As
regards the Dacca-Aricha line, Mr. Tamizuddin drew certain ipferences and
made certain insinuations. 1 am surprised to find that Mr. Tamizuddin Khan
is so out of date with his information. It is a matter of 15 or 20 years since
the steamer companies said anything to oppose the Dacca-Aricha line. Mr.
Tamizuddin is apparently unaware of that. He is also unaware of the fact
that the reason why the road is now considered practicable without impairing
public health is because the alignment has been altered. That seems a very
simple and practical reason and it is the correct reason. I do not propose
to deal further with that subject. I would only like to say that we feel
confident that the Railway Board will in these matters act on the best techni-
cal advice. I do not see how they can do better than that. That advice
might preve incorrect in the light of subsequent events. But they can only
act on technical advice and we, on this side of the House, are prepared to
leave the matter there. With these words, I support the Motion.

The Honourable Dr. John Matthai: Sir, I find a little difficult to reply to
the various suggestions which have been made in the course of speeches
because several of them referred to individual railwayv schemes in local areas
on which of course it is difficult to give anything like a considered reply on the
spot. I therefore propose to confine myself to the more important issues which
have been raised in the course of the discussion. My Honourable friend Mr.
Menon started off with the subject of restoration of dismantled lines. The posi-
tion that we have taken regarding the restoration of dismantled lines is briefly
that in the first place the arder of. priority in which restoration is to be taken up
is a matter that we must necessarily scttle with reference to the views.of the
provincial governments concerned. This matter was referred two years ago to
the. provincial governments. which were in power at. the time and. since the new
Ministry governments came into power, the quegtion has been further refarrad
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%0 them so that we might be in possession of the views held on these matters
by the representatives of responsible government in power. That is the general
position as regards the question of priority. Now, we take the line that before
we could decide on the restoration of any of these dismantled lines, we ought
to take, under present conditions, seriously imto consideration whether the
lines would be remunerative. Mr. Menon said and also some of the speakers
who followed him said that it is not altogether a fair test to apply because the
Railway must take & broader view, it is not merely a'question of these lines
being remunerative, but also a question of these lines being serviceable to the
country as a whole, that is to say we ought to look at it from the general service
point of view. Now, railways are not by any means in a comfortable position
financially just now and we cannot altogether inore the financial aspect of
these matters. If today we consider that the running expenses likely to be
incurred in the management of these lines-are such that railways are likely to be
put to loss, then I suggest that it is not altogether an unreasonable attitude
for the railways to take that first of all the question of remunerativeness must he
settled. Mr. Menon asked me and I think my Honourable friend Dr. Zia Uddin
Ahmad asked mc what exactly is the precise financial responsibility for the
restoration of these lines between us and the Defence Department. There has
been a good deal of misunderstanding on this point and so T should like to make
it clear briefly what is the allocation of financial responsibility between us and
the Defence Department. When these materials were sold overseas it was
agreed that the Defence Department would meet the cost. Then we sold it to
the Defence Department. That is briefly the position. We sold them af a
price which represented the replacement cost of these materials in 1945 lese
depreciation. I should say that on the whole it was a reasonable formula to
have adopted. The Defence Department also is to meet the relaving cost of
these dismantled lines. Now, when it comes to the restoration of these lines,
the Defence Department is again responsible for seeing that the relaying is
carried out, that is to say, the financial responsibility for the labour cost
involved in relaying is again that of the Defence Department. We are respon-
sible only for the materials, that is to sav, materials which have been sent over
seas for which we have been paid and materials which we have here in stock
if they are not sent overseas. These are the things for which we are nolikely
to pay, and obviously not, so that I do not think from a financial point of view
the question of actual expenditure involved in the restoration of these products
is a decisive matter. There I agree with Mr. Menon. But the auestion of
remunerativeness of the line from an operative point of view, that I think under
the present conditions is important. After all, Sir, these branch lines are
intended really for locsl development, and I think it is a reasonable line to take
that a dec'sion on these matters should be arrived at in consultation with
the provincial governments concerned. which is the line we have taken; and
T do not think that is a line that is open to criticism. There has been a great
1 deal of reference in the course of the discussion on dismantled lines
P to a particular line in South India.—the Shoranur-Nilambur line.
My Honourable friend Mr. Ishaq Seth said that since I was in charge of rail-
ways T should take particular interest in it. Now it so happens that years ago
when T followed your honourable profession. 8ir, T once argued a couple of
criminal appeals in cases which I think occurred in this part of Malabar. I
am rether interested in this, so that T approach this question rezully with
prejudice in favour of this scheme. Tf ultimately I arrive ta a decision ‘ezaipat
this proposal Honourable Member will realise that I have done so after having
given the most favourable consideration I could to the facts. As regards the
. Shorenur-Nilambur line the vosition is that when reference was made in 1944
to the Madras Government they decided against it: that was not one ‘of the
lines they were prepared to recommend. Since the Ministry Gow:emment eame
into power we have made a further reference to which we have just received n
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reply that the Madras Government are still considering the matter. So thas
we are not yet in possession of the final views of the Madras Government on it.
1t the Madras Government thinks that this is one of .the lines in the Madras
Presidency which ought to be restored we from the point of view of the Kailway
Board would certainly have to go into the question of its remunerativeness; and
then it would be a matter for arrangement between us and the provincial gov-
ernment how the expenditure involved would have to be shared between us and
the provincial government.

My Honourable friend Mr. Tamizuddin raised the question of our general
development programme. I made a brief reference in my budget speech to
the projects that we have at present under examination As far as new lines
are concerned we have got the construction of about five thousand miles under,
investigation. I think my Honourable friend asked me wl: it is that we do
not go forward at a faster pace and make plans on a bigge: scale, because the
total railway mileage in this country in relation to the jopulation is 8o
small. That is perfectly true. But the difficulty in regird to carrying oub
big development plans—and that applies not merely to the rnilways but also to
other departments of Government—are broadly two. Therc is first of all the
financial question. The financial question in relation to development was
probably less difficult a few years ago, but it is not going to be quite as easy
& proposition as some Honourable Members might think.  The question of
finances required for development is going to give us a certain amount of
anxious thought.  Apart from that there is a very vital question in regard to
all planning at present. We might be in a position to get over the financial
difficulty but I think what is going to tell in the immediate future is the
scarcity of materials. It is not our financial resources but our material resources
which are going to play a decisive part in the settlement of this question. In
the report of the Advisory Planning Board, over which my Honourable friend
Mr. Neogy presided, a very important suggestion has been made with regard to
railways, namely, since many of these important materials are in short supply
is it right that railways should make an undue demand on them? Because. if
the railways carried out their plans on anything like the scale that they have
in mind it would for the time being mean a very big demand upon materials
which are already in short supply. We have got to take that into account. As
I said a few days ago in this House, as far as capital expenditure required for
replacement purposes is concerned, we do not think it is possible to postpope
that. But as far as new lines are concerned I think the question of scarcity
of materials at present is something that we cannot altogether overlook. 8o if
myv Honourable friend finds that we are not going ahead at the rate at which h-
would like us to, he will realise that it is due to circumstances which ars (v a
very large extent hevond our control.

Then, Sir, there are various specific proposals which have been made to me
regarding local projects. My Honourable friend Dr. Zia Uddin asked me ahout
the East Indian Railway, T have looked into the figures and I find that the
Bast Indian Railway is under present conditions quite well provided in compari-
son with the G. I. P. and the B., B. & C. 1. on the other side of India, not
merely in regard to the number of trains provided but also in regard to the
number of units of rolling stock provided. 8o that T think on the whole there
is very little room,—as I said, specially with reference to present conditions,—
for complaint as regards the East Indian Railway.

My Honourable friend Seth Sukhdev asked me about the Karachi-Bombay .
line. - As he probably knows, there are two alternative routes under considera-
tion. The survey with regard to one of them has been completed and we
expect a report on it quite soon. As to the other T think the snrvey is still
in progress. but we expect to get a report at g very early date. Till thes.
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reports are in hand it is impossible for me to make -any definite suggestion with
regard to them. b ' Y 5
My Honourable friend Mr. Hirtzel as usual raised the question of rail-road -
co-ordination.  Since there is a cut motion on this subject I think 1 had rather
defer saying what I have to say on this subject till that motion comes up for
discussion. I think I made a reference to this question in my reply to ‘the
general discussion; I do not know if T should be in.a position to add to it; but 1
would ask him to wait till we have had a discussion this afternoon on the
general question.

. Khan Abdul Ghani Khan (North-West Frontier Pr;vince: General); 8ir, on
a point of order, the Honourable Member has forgotten the ‘zentleman who
wanted to go to Ranchi.

8ri A. K, Menon: Sir, I beg leave: of the House to withdraw the cut motion.
The cut motion was by leave of the Assembly withdrawn.

am———

Mr, President: I tind that the motion on rail-road co-ordination comes from
the European group under demrand 15 and from Sri Mohanlal Saksena wunder
demand 16. I should like to know the proper heading under whieh this dis-
cussion will come.

The Honourable Dr. John Matthai: | suggest that demand No. 15 would
perhaps be the appropriate head to raise this question.

Mr. President: Then Mr. Saksena's motion which is given under demand
No. 16 has to be taken up now. My point is that the motion which Mr. Saksena
has tabled in respect of Demand No. 16 would fall more appropriately under
Demand No. 15. '

Mr. A. 0. Turner (Government of India: Nominated Official): Demand
No. 15 may be left open till after the Furopean Group cut motion under this
head has been moved. That is what hus happened in respect of Demand No. 1
snd that was the procedure adopted last year.

Mr. President: That is what I am going to do. But my point.was could
Mr. Saksena's motion then be discussed under Demand No. 16, betause it
rdfers to the policy of Rail-Road Co-ordination? Which is the proper head under
which this could be discussed? .

Dr. Zia Uddin Ahmad: That does not matter.  We ‘discuss them in the
order in which they are put in the agenda.

Mr. President: If this was the proper head for Mr. Saksena’s motion, I
would have suggested, if the Honourable Members are agreeable, that it should
be taken along with this, and then to keep over the Demand, if it be necessary
for the European Group. _

Mr. M. A F. Hirtzel: May I say that we have no objection to that arrange-
ment. ‘We are prepared to have our say on Mr. Saksena’s motion and in that
cdse we will not move our motion on this subject. :

Mr. ‘President: 1 find Mr. Saksena is not there. That is the difficulty I
suppose.

8it. N. V. Gadgll (Bombay Central Division: Non-Muhammadan Rural): It
éan he moved later on. The House can go on with the cut motion of Pandit
Balkrishna Sharms. ) .

Mx, President: My point is perhaps not clear. This is a motion tabled by
the Congress Party, and as we are taking all motions on any Demand by that
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purty, this being a motion in respect of Demand No. 18 by the Congress Party,
1t should be taken before any motions on Demand No. 16 are taken.

8jt. N.V. Gadgil: It can be taken at any time. It is the result of an urrange-
ment made between the Parties with the President.

8hrl Satya Narayan Sinha (Darbhanga cum Saran: Non. Muhammadan):
We can take even Demand No. 28 before Demand No. 1. This has ‘been 'the
practice of the House.

Mr. President: Then I should like to clarify one more point on which I sam
feeling a difficulty. Is it suggested that any Demand can be taken up, and

the cut motions of the same Party on that Demand may be taken up at any
time ?

'8ft. N. V. Gadgil: It depends on the view they take.

Mr. President: Is it not the idea that that particular Purty should exhaust:
all its cut motions with regard to that particular Demand ?

Shri Satya Narayan Sinha: No.

Mr. President: Any way the position is not yet clear to me. 1 had thought

that, if on Demand No. 1 a Party tables five motions, all of them have to be
disposed of.

Shri Batya Narayan 8inha: Not necessary.

Mr, Presdient: That would mean that they can move one motion on Demand
No. 1 and then say ‘‘put Demand No. 10’ and they would again come back to
Demand No. 1. That seems to me to be very queer. I can postpone it for the
purpose of other cut motions of other parties because the time allotted to them
has yet to come, but if a particular Party tables cuts in respect of a particular
Demand then all those cuts have to be taken one after the other; and the
difficulty arises here because Mr. Saksena has tabled his cut motion under
Demand No. 16 which more appropriaté]y should be under Demand No. 15.

8jt. N. V. Gadgil: There is no limitation except the time allotted by the

President as a resut of the arrangement to a particular party. The particular
party may have any arrangement suitable to them.

Mr. President: Yes, any arrangement suitable to them provided they take
all their cut motions in respect of one Demand and finish them.

8it. N. V. Gadgil: That has not been the practice.

Haji Abdus Sattar Haji Ishaq Seth: Not necessarily. A Party may consider
one particular cut more important than the other, and they can put it according
to the priority reached in the Party itself. Therefore it is quite possible that it
may take up Demand No. 10, then Demand No. 1, and then again go back to

Demand No. 10. It is according to the urgency and the importance of the cut
motion.

-“
Shri D. P. Karmarkar (Bombay Southern Division: Non-Muhammadan
Rural): May I meke a submission? It appears that Mr. Saksena’s cut motion
bas been rightly tabled under Demand No. 16 because it is under Demand
No. 16 that an expenditure of Rs. 1,50,75,000 has been provided for this purpose.

The Honourable Dr. John Matthai: T agree. It might be
Demarid No. 16.

My, President: In any case we adjourn now. ‘
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

left under
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The Assembly re-assembled aftcr Lunch at Half Past Two of the Gioek
Mr. President (the Honourable Mr. G. V. Mavalankar) in theoC(})Jair. o ek

AN

DemaND No. 16.—OpEN LINE WORKS—ADDITION S
The Honourable Dr. John Matthai (Member for Railways and Transport):

Bir, I beg to move:

“That a sum not exceeding Re. 23,19,00,000 be granted to the Governor General in Council
o defray the charges which will come in course of payment during the year ending the
3lat day of March, 1948, in respect of ‘Open Line Works—Additions’."

Mr. President: Motion moved:

*“That a sum not exceeding Rs. 23,19,00,000 be granted to the Governor Genersl in Councif
to defray the charges which will come in course of payment during the year ending the
31st day of March, 1948, in respect of ‘Open Line Works—Additions’.”

Manufacture of Locomotives, Wagons and Coaches

Pandit Balkrishna Sharma (Cities of the United Provinces: Non-Muham-
madan Urban): Sir, I beg to move:

“That the demand under the head ‘Open Line Works—Additions' be reduced by Rs. 100.”’

Before I touch on the specific question before the House regarding the
. manufacture of locomotives, I would like to take the House over the history of
the manufacture of locomotives in this country. Within the short time at my
disposal, I will try to give as complete a picture of its history as possible and
#ry to show how this locomotive industry in our country has lagged behind.

SBir, the history of locomotives manufactured in India has bhad & very
chequered career. Indian ‘opinion never favoured the import of- locomotives
into the country. It always insisted upon its manufacture being done in India.
but .somehow a sorry scheme of things so conspired, that we could not change
the situation inr its entirety and we continued to import locomotives in hundreds
with the result that we have imported I think not less than about 7,500 loco-

motives into this country during the last 40 years.

‘Tt was not that there were some technical difficulties in the way. It was
not that this industry was a new industry in this country. As a matter of fact.
the East Indian Railway workshop and the Bombay, Baroda and Central Indis
Railway workshop at Jamalpur and Ajmer respectively, did manufacture loco-
motives during the year 1885 and 1940, and I think that the B., B. and C. 1.
Railway workshop even today continues to manufacture locomotives. The
House may not be surprised to know that the E. I. R.. workshop at Jamalpur
and the B., B, and C. I. workshop at Ajmer manufactured locomotivex
ocmplete with boilers ,tenders, under frames, cylinders, running gear and every
thing, ‘and they also had their own designs. From the year 1885 up to 193:
thé E. 1. R. workshop manufactured 214 broad gauge engines, 103 boilers and
99 tenders. Similarly the workshop in Ajmer from 1892 to 1940 manufactured
a8 many as 435 metre gauge locomotives in this country. These figures will
clearly show that our country did not lack any technical skill to manufacture .
locomotives, but as I said a minute before, somehow things so developed that
we could not take up this work of the manufacture of locomotives in all
earnestness.

« Bir, after the last 1914-18 war, the Government of India came to the
eonclusion that there must be. a locomotive manufacturing shop in our own
country and that our railways should not depend upon the international markete
for the supply of locomotives. With that end in view the Government of India
in 1921 came out with a circular that they would encourage a private industry
for manufacturing locomotives in this country. Near about 1922 or 1928, what
is known as the Peninsular Tocomotive Company came into existence in this-
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country and it carried on its work for some time; but somehow it found that it
could*hot compete with the prices prevailing at thabt time in the international
market and-therefore it applied to the Tariff Board for the protection of the
locomotive industry. The decision that was taken by the then Tariff Board
regarding granting protection to this industry has been suminarised in the report
that it #ave regarding this question. The Tariff Board said:

““We consider it desirable on national grounds that the indastry should be established im
India and we believe that this could eventually be done (this protectirn should be given to
it) provided substantial assistance were given by Government in the earlier years. But the
existence of a sufficient market for locomotives in India is an indispensable preliminary condi-
tion and at present this condition is not satisfied.’

“If protection were given now the country would carry a heavy burden during the next

five years and at the end of that period the progress made wonl‘:;y be insufficient to justify
the sacrifice.”

This was the opinion which was expressed by the Tariff Board at the time
regarding the grant of protection to the Peninsular Locomotive Co. To me it
appears that the Tariff Board and the Government of India of the time looked at
this aspect of the question in a rather defective way. Perhaps the times were
such that they could not look at this question from any other point of view. They -
always thought in terms of giving some sort of support to private enter-prise in
the manufacture of locomotives but they did not think in terms of this industry
being of the utmost national importance and therefore they did not take the
trouble of establishing an industry of their own. I do not mean that the Rail-
way Board from time to time did not take into consideration various schemes for
erecting 8 locomotive workshop, but those schemes came to naught in so far ae
the Railway Board would take no decigion whatsoever in time,

I would not take much of the time of the House by taking it into the maze
of the various schemes- which came before the Railway Board from time to time
or which the Railway Board itself evolved in regard ﬁ@ establishing a shop for
locothotive manufacture in this country. I would, however, like to give am
exampie or two.

QOnce it occurred to the Railway Board that they must start a locomotive indus-
try in this country and that they must spread-it over, throughout the country, in
three workshops. Their scheme was that the boilers should be manufactured in
the G. I. P. Workshop at Parel, heavy forgings, ete., in the E. I. Ry. workshop
wt Jamalpur and underframes, running gears and cylinders to be manufactured
by, and final erection of the whole thing to take place at, the N. W. R. workshop
at Moghulpura. That was one of the schemes that was thought out by the
Railway Board but ultimately the scheme was rejected. The whole plan was
scrapped on ‘he ground that the workshops at Parel, Jamalpur and Moghulpura
would not lend themselves to conversion for this work. Secondly it was not
possible to exercise control over expenditure in three different workshops and
thirdly (let us remember that these workshops were also to do the repair works)
the objection that the Railway Board took at that time was that the correct
allocation of expenditure between repair works and erection of the locomotives
could not be properly distributed. Therefore this scheme was scrapped.

Then there came a scheme for remodelling the Tatanagar workshop for this
work but that also was rejected, because it was felt at the time that the altera-
tions would cost very heavily, the layout of the factory was not quite satisfactory
and the cost of labour would be very great. These were the grounds on which
the second scheme was also scrapped.

In 1988 the Railway Board again went about with this business and estimated
the cost of a new workshop with a capacity to manufacture abouf 50 to 60 loco-
motives at about 80 lakhs but this scheme was also abandoned, because it was
telt, that the prices prevailing in the international market at the time of locomo-
tives were 8o attractively low, that to proceed with the scheme at that 4ime woulQ
be a.waste. As a matter of fact during these years up to 1933 there had been set
up certain eommittees—the *Raven Committee, the Pope Committee and the
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Inchcape Committee—and they suggested certain developments in the actual
running and repairing of the locomotives. The Raven Committee by its sugges-
tion reduced the time of engines under repairs. As a matter of fact by the adop-
tion of the Raven Committee recommendation a considerable amount of time was
saved for engines under repairs. Phen came the Pope Committee which suggest-
ed that all the locomotives should be pooled and they also suggested s method
for the better utilisation of the locomotive power in the country. And then came
the electrification scheme of Bombay. All these factors led to a surplus of loco-
wotives in this country and this was also one of the reasons which prevented the

Railway Board from proceeding with the scheme of manufacturing locomotives
in this country.

I have calculated the cost which this country had to pay for buying locomo-
tives up to this time. As I said, more than 7,000 locomotives are on the line;
fhis includes metre gauge, broad gauge and narrow gauge locomotives. If 70 to
80 thousand rupees per locomative were to be considered as the cost, then our
country has paid in the neighbourhood of 70 crores of rupees during the last 40
yesrs to outsiders by purchasing the locomotives abroad. But now the question
before us is whether we can establish a locomotive workshop. From the reports
that we have received from experts on this question, if we take into consideration
the minimum average demand of our railways, then up to the year 1975 we will
require locomotives in the neighbourhood of 108 broad gauge and 88 metre gauge
every year. This is one basis of calculation. Another basis of calculation is on
the existing equipment and the average requirements of our country on this basis
will be 197 broad gauge, 85 metre gauge and about 10 narrow gauge locomotives.
On the basis of daily use, again, it has been calculated that somewhere in the
neighbourhood of about 90 broad gauge, 40 metre gauge and 4 narrow gauge
locomotives will be required.

‘The: epecific purpose with which I have moved this cut motion is regarding
the new shop which we are going to erect at Kanchrapara, about 26 miles from
Culeuttn, About this Kanchrapara scheme the experts have given their opiniong
frem time to time in such a way that a laymun like myself has become very
nervous. At first it was calculated that the scheme at Kanchrapara wil' not cost
more than Rs. 87:46 lakhs all-told. Again the calculation was made. Some other
experts went into action and they came out with a sort of a revised estimate which
actually went up to 255 lakhs. Then all this was scrapped. A third estimate
was brought before us and that amounted to about Rs. 4,21,00,000. Then another
acheme came before us which went up to Rs. 6,45,00,000. And then a fourth
acheme came which raised the expenditure up to Rs. 12 crores which the Railway
Board brought down to Rs. 11-4 crores. That is the present demand. Now,
8ir, I feel that there is some sort of muddle there. At least I am not satisfied
as to whether all these various schemes, these three or four schemes, and the
expenditure mounting up by leaps and bounds, are all quite sound. I am afraid
they are not and I will therefore ask the Railway Member to look into the scheme
before launching it. I know it is high time that our country should be self-
sufficient in respect of locomotives and should not depend upon any other country,
that we should free ourselves of the tantacles of the international market. I
know that. At the same time the various schemes that have been brought before
us are such that it leaves me rather sceptic about the new scheme. In this magze
of schemes and counter-schemes and counter-schemes and conversion schemes
and independent Locomotive Building Schemes and in this spiral of raising esti-
mates from 8746 lakhs to 114 crores, a man like me simply gets lost. I would
therefore request the Honourable the Minister for Transport to be good enough to
fake into consideration the suggestion whether all these schemes cannot be scrap-
med and a new scheme costing much less could not be taken in hand.
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For instance, the report which was presented to the Railway Board by Messrs.
Humphries and Srinivasan clearly says one thing.

“It may therefore be taken as established” they say ‘‘that there are mo difficalties of &
mechanical or other technical nature starding in the way of Indian railways manufacturing.
their own locomotives in Indis. In iact, the Bombay, Barods and Central India Railway
workshops at Ajmer desigp the locomotives they manufacture and turn out s finished product
which compares quite favcursbly in regard to its service capacity and runuing, with the
imported article.”

If this is 8o, then I can’t understand the reason why the Honourable Col.
Ermerson, the Chief Commissioner for Railways said in the Upper House that this
Ajier scheme iy to be scrapped. They have been manufacturing ‘locomotiv-s
already. Tf you want a little improvement, you can effect it. But to scrap the
whole thing is a proposal for which I have not been able to understand the reason.

1 similarly have not been able to understand why this workshop should be
located at Kanchrapara.

As has been pointed out here and in the Upper House, Kanchrapara is nearer
to the sea and so is within the bombing distance. Moreover the raw materials are
not available there. Coal is not there. There are other things also.  For
instance steel is not available nearabout. Therefore, if this scheme is abandoned
and if, according to the recommendations of the Humphries-Srinivasan Report,
we adopt a scheme of having our workshop at Jamalpur I think it would be much
better.

In their Report, Messts. Humphries and Brinivusan say:

““The "existing locomotive shops at Jamalpur have been rebuilt almost completely after the
Bibar earthquake of 1834. -Their lay >ut does not allow of the pooling of repairs and manu-
facture of locomotives into a composste shop, and for the reasons we have indicated earlier in
the Report, we favour the alternative »f building the new shops as a separate unit to that
of mixing up repairs and manufacture under one rof.” :

This Kanchrapara scheme also is designed with the same end in view. The
cost that has been given by the experts, Messrs. Humphries and Srinivasan does
not amount to more than Rs. 108-78 lakhs for the Jamalpur Shop. Therefore 1
very humbly will suggest to the Honourable the Railway Member that instead of
gettig the shop established at Kanchrapara, if he can persuade the Railway
Board to bring it to Jamalpur and thereby reduce the cost also from 114 crores
to only Rs. 1 crore and 8:78 lakhs then I hope the purpose will be amply served.

Sir, with these words I move that a cut of Rs. 100 be effected in this demand.

Mr. President: Cut motion moved:

“That the demand under the head ‘Open Line Works—Additions’ be reduced by Rs. 100. "

Sardar Surjit Singh Majithia (Punjab: Landholders): Mr. President, Sir, |
rise to support the cut motion so ably moved by my Honourable friend Shri
Balkrishna Sharma. Railways in this world have played a great part in develop-
ing any country industrially or economically or educationally. They play a very
great part in the development of a country. My friend Sharmaji stated that we
could not take up the manufacture of locomotives. I would go a step further and
say, not that we could not take up the manufacture, but rather- we were not
encouraged, or definitely discouraged, to manufacture locomotives in this part of
the country. The reason is not far to seek. For, if this country started the
manufacture of locomotives and other rolling stock, the orders—or may I call the
fat orders—which the British or the Western part of the world got would not have
been taken, with the result that all their Indian capital which could have been
used in this country for the benefit of this country alone, was taken out for the
benefit of another power, which was so typical of them.

8ir, T would take the House to the year 1945 when the then Honourable ‘Men-
ber for Rrilways while presenting the Railway Budget for that year said that
‘Dlans were being finalised for the workshop at Kanchrapara. Next year, that ix
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Sardar Surjit Singh Majithia. ‘ o '
in the ye:: lgggtttt?emf‘mﬂw:y] Men::xIber was absolutely silent on this point. This
clearly showed that the remarks made in 1845 were merely an eyewash.

[At this stage, Mr. President vacated the Chair which was then occupied by
Mr. Chairman (Shrimati Ammu Swaminadhan).]

It is most gratifying that the Railway Member of our National Government
has gone a step further and he has presented this year definite figures and plans
for the Kanchrapara workshop. In order to meet the demands of &
country which is rapidly being industrialised or rather will be indus-
trialised, with owr Government at the head, Railways will have to play an im-
portant part in the development of the country. If you see the figures, the figure
of railway traffic and the travelling public has increased three-fold. To overcome
the overcrowding we shall have to put into service about three times the trains
that are running at the moment. "This necessarily means that we will have to
get hold of more wagons, more coaches and more engines. If we were to follow
the policy followed by the predecessors of the present Government, then it will
mean that capital which is about three times as much as has already been
invested in foreign countries will have to be invested again and the money will
go out of India and I am sure that our Government will try to prevent that money
from going into other hands,  As I have said, we would require a lot more of
locomotives and this takes us to the other problem and that is the scarcity of
coal. It is most gratifying to note that our Railway Member is already thinking
of the diesel electric and electric locomotives. I would say that the Railway
Member should give the first priority to these new types of locomotive power
and whereas he is already going ahead with the production of steam locomotives
he should start or rather in any case assure us that the production of diesel elec-
tric engines or electric engines will be started in this country in the very near
future. This would help us to get over the coal shortage. This is more necessary
from another point of view also and that is, that with the increasing industrial
development of this country the industries are going to take up quite a lot of coal
and if the Railways have to run and the industries have to flourish they have to
be competing with each other for getting hold of their coal and it is therefore
more necessary that the railways which have been established should take to the
other form of power and try to get hold of the locomotion power from other
sources than coal. I can say it definitely that the railways will not be the losers.
They should pioneer, encourage and take the lead in encouraging the industrial
development of this country, for with the development of the country you will
raise the earning power of the public or the ordinary man. Thereby they will be
able to pay higher price for the transport used, which the Honourable Member
wants us to pay. With these words I strongly support the cut motion moved
by my friend Mr. S8harma.

Dr. Zia Uddin Ahmad: Sir, . . . » .

An Honourable Member: Madam! .

Dr. Zia Uddin Ahmad: Sir, I think it is a matber of congratulation to the
Members of the Assembly that its proceedings should for the first time be
presided. over by a lady member of this House. I had the game difficulty in
the . University of Aligarh, about using Bachelor also to male and female
students. :

Now, as regards the cut motion, when reading the cut motion, I was under
the impression that we will discuss the paucity of rolling stock and not the
question as to where the workshop should be located, as my friend the Mover of
the cut motion ultimately concentrated in the end. I thought it was really a
thing Admitted by everybody that we are short of rolling stock and any attempt
that can be made to manufacture in this country may be absolutely impossible
and we have to import from outside and increase our rolling stock to the greatest
oapacity. There is no need to comment on this issue. As regards the location of

3 r.u.
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the locomotive workshop, you cannot manufacture metre gauge and broad gauge
engines at the same workshop. One workshop to manufacture the locomotives
for metre gauge at Ajmer may not meet all our requirements and of metre gauge
lines and to overload it with the manufacture of broad gauge is not an economic
proposition. This question was really closed some time ago.

As regards the other point as to where it should be located I understand this
question was thoroughly discussed by the Standing Finance Committee where
our representatives, I notice from the report, unanimously accepted the location
of the site for the manufacture of locomotives for broad gauge. Some years ago
we considered the possibility of Jamalpur. It was given up because it was not
convenient to combine the construction of locomotive with repair work.
Jamalpur is & well organised institution and it really caters for the entire repair
work and construction work is also done there. But to overload it now for the
construction of new locomotives is not a sound economic proposition. I had
thought that Jamalpur had been given up long ago. for the location of factory for
manufacturing locomotives. The other place which was considered in this
connection and which was also discussed some years ago was Jamshedpur. In
this case also there are some difficulties. In the first place, the difficulty is
about land, which is not very easy to find there. Then, it is not very easy to
find labour also there. The iron and steel industry is an expanding industry and
if you locate other industries also there, labour will become more scarce and there
may be unnecessary competition between the two. Therefore, this workshop
ought to be located somewhere else. I understood from Khan Mohammad Yamin
Khan, who is a very enthusiastic member of the Railway Standing Finance
Committee, that the Committee selected Kanchrapara for several reasons. In
the first place, there is plenty of land there. The military had some land there
and they have now given it up. The second argument was that there is skilled
fabour also available in Kanchrapara. The drawback of this place was pointed
out by my Honourable friend Pandit Balkrishna Sharma that coal and iron are
not there. Now, it is very difficult to establish such factories at places where
there are coal mines and iron mines. They will have to be located at some
convenient place and Kanchrapara is a place which is neither very far from the
coal mines nor from Jamshedpur, which manufactures various iron and steel
things. This factory will not need the iron ore. They will need the manufac-
tured product of iron which will probably be manufactured to a large extent at
Jamshedpur and it can also be imported from outside. They will also require
steel of a very high quality which probably India cannot produce at present.
Taking all these points into consideration, I think that Kanchrapara which has
been selected is the best place from economic consideration. In a matter like
this it is not desirable that we should be swayed by political considerations. But
if we look at this problem from a political point of view, then I would not like
that Bihar should monopolise all the industries merely on the ground that they
can produce coal. If the argument was that we ought to place every industry
at a place where there is coal and iron, then all the industries in India will have
to be concentrated in the province of Bihar. But the Government would not
accept this theory because, after all, you have also to consider the question as to
how to supply these articles to the consumers. That consideration should not
be left out altogether. We should look at this question only from the point of
view of economic consideration and the practicability of getting the best product
out of the materials, because whatever we produce there will not be the property
of a particular province but it will be the property of the Central Government, as
transport is already a Central subject and not a transferred subject. I admit
that I have not been in touch with the most recent arguments as I was not a
member of the Railway Standing Finance Committee, but from the conversation
that T have had with Khan Mohammad Yamin Khan I understood that from the
economic point of view thig place is the best. This & ent has appealed to me
and I support the decision taken by the Railway Standing Finance Committee.



1072 LEGISLATIVE ASSEMBLY (24T FuB. 1047

Mr, Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): dir, 1 am really surprised at the attitude wnich the Honourable Mover
has taken on tms cut motion. 1 thought that his purpose in
moving tms cut motion was probably different from what he actually
said on tue MHoor of the House. Unfortunately, I was myself not
present in the House when he spoke but that is what I have
been given to understand. With regard to the workshop at Kanchrapara, he
said thau 1v was not 8 switable site. [ would only say in this connection thit
this question was not even brought by the Honourable Member hims:lf before
the Kailway Standing Finance Committee nor did any Member of his party
say that us wus not a swtable site. This-after-thought is probably the result
of certain political considerations which he might have had himself and which
might have been given to him by some other persons. I would only say this
that Kanchrapara as & workshop has proved more successful than any other
workshop so far. He has probably laid stress on Ajmer, but he does not
realise that the Ajmer workshop was, in the first place, made for preparing
locomotives. Even that they have not been able to do successfully to &
reasonable extent. The handicaps of Ajmer were probably realised by the
B. B. and C. l. officials, but they had no other alternative. The position of
the Railway Board is quite different. It is not & question of a particular
locality, bu: it 158 u question of the most suitable site in the whole of the
country. He said that we would need coal and iron and the vicinity of these
things would be an advantageous factor. Ajmer is more devoid of iron and
coal than Kanchrapara by any means.

Pandit Balkrishna Sharma: On a point of personal explanation. May I
inform the Honourable Member that, as a matter of fact, I did not refer to
Ajmer in preference to Kanchrapara. I only seaid that I was in favour of
Jamalpur in view of the cost, which was 108 lakhs as compared to 11 crores ab
Kanchrapara. That was what I said.

(At this stage, Mr, President resumed the Chair.)

Mr, Mohammad Nauman: I stand corrected in that sense. I thought he
had first preferred Ajmer and that is why I was developing my urgument on
those lines.

Now, about Jamalpur, which is part of the province to which I have the
honour to belong. Probably nobody would have been happier thar myself if
that, were a really suitable plece. What we have seen of Jamalpur workshop
so far is that it has not been able to work even on that limited scale at which
it was organised. The financial consideration which my friend has just men-
‘ tioned by correcting himself is not of much importance in this way that we did
examine all the financial aspects and our decision was arrived at after careful
consideration of the financial uspects as a whole. I do not suppose I have go#
the time to go into the financial aspect of this scheme because it would require
reference to a ot of books and statements issued by the Railway Board. Bub
I think the Ra‘lway Board took the necessary steps and made necessary
enquiries in this connection and they arrived at the decision that no better
place. than Kanchrapara could be found suitable and that it was preferable to
Jamalpur. Jamnlpur is a small place. It is farther away from a Port than
Kanchrapara. Kanchrapara has the great advantage of being nearer a Porb
for such imrorts as may be necessary even when we manufacture locomotives
on a-bigger scale. Moreover we have sunk a large sum of money on the
workshop at Kancharapara and it would be sheer waste of public expenditure
now to th’nk of changing the place.

The next po'nt which T should like to impress is the question of availability
of labour. In Kanchrapara there is a greater chance of getting labour than ab
Jamalpur. Perhaps the Honourable Member did not realise that there is no
other part in Bihar which is more thinly populated than Jamalpur side. The
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particular class of labour which is required for the workshops will nos be avail-

able unless you import them to Jamslpur from other parts of Bibar or from

Bengal, whereas in Kanchrapara which i3 in a densely populated area,—infaod,

it 18 more densely popuiated than any other area—there is no ditliculty of

labour at all. That 18 also a great factor in choosing the site where labour will .
be available for our purpose. 1 will not dilate on the question of coal, iron

snd manganese. They have to be transported in any case whether the work-

shop is located at Kanchrapara or Jamalpur. In the case of Jamalpur thesd

products have to be imported from the vicmity, whereas in the case of Kanchra-

para, it may be that these products have to come from & farther vicinity.

That is the only difference. Under these conditions, I find there is no reason

why any idea should be entertained in this House about changing the site for

manufacture of locomotives. The 8Standing Finance Committee has already

approved this proposal. This issue was not raised in the Standing Finance

Committee. Ths Railway Board after a full consideration of all the p=os and
cons have decided in tavour of Kanchrapara and I hope the Honourable Mover

of this Cut Motion will no more insist on a change of the location of the

workshop and I hope he would agree to the decision already arrived at. With

these remarks, I resume my seat.

Khan Mohammad Yamin Khan (Agra Division: Mubammadan Rural): Sir,
this subject of manutacture of locomotives, wagons and coaches has been engag-
ing the attention of this House for a long time past. Many years ago when
Sir Mubammad Zafrullah Khan was the Railway Member, I had brought this
subject to the attention of the Railway Board. Unfortunately Sir Muhammad
Zafrullah Khan did not realise at that time what difficulties we would have tp
encounter. My contention at that time was that if war broke out and since
we depended at that time for our supply of locomotives from abroad, we
might be put in a helpless position quite unable to meet the demands of the
country. At that time, my fears were pooh-poohed and brushed aside. They
all dubbed me as s pessimist dreaming of war. 1 was quite sure myself tha$
war was bound to flare up soon because I knew the conditions in Europe in
those years. War did actually come and iny prophecy was fulfilled much sooner
than others sxpected. The position in this country became very acute. The
country was called upon to tackle increased transport problem with the limited
stocks of locomotives and wagons at our disposal with the result that the situa-
tion became very alarming. Many of the locomotives and wagons were taken
away by the military for defence purposes, and civilian trade was practically
at a standstill. 1n.view of that situation, we pressed on the Railway Board
to select a site for manufacture of locomotives. The idea at that time was t
choose Lahore for the location of the workshop. There was a great scope for
cheap labour in Lahgre and we thought that Lahore being nearer the homw
town of 8ir Muharamad Zafrullah Khan, that site would be chosen. Al
appeals from this House did not inake any effect on the mind of the Govern-
ment, constituted as it was at that time. Year after year we went on press-
ing on the Government the desirability of making a start with the manufacture
of locomotives in India. In the Railway Standing Finance Committee also we
had been asking the Government to start manufacture of locomotives. We
went on pressing on the Government, but with no effect, until at l'ast, the
Government themselves woke up to the difficulties of the situation and realised
that it was no longer safe to leave things to drift. The Government ald
agreed that it was necersarv to manufacture locomotives in larger numbers in
this country. There was the Ajmer workshop which had just started manufac-
tusing locomotives. They had a lot of work hesides and so the Aimer workshop
could manufacture onlv a few locomotives which were not at all sufficient for
the country. (Interruption). 1 know this. Thev cou'd not eane with the
demand at that time. Now., when the war actually started. this workshop #
Ajmer was only able to supply some locomotives for the metre gauge lines and
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this work too had to be stopped because they were entrusted with more
important work connected with the prosecution of war. So even the small
amount of work in the shape of manufacture of locomotives which Ajmer work-
shop was able to do had to be curtailed greatly. Moreover locomotives had
tQ be exported from India to Middle Kast and the result _was
that we were left only with few locomotives on metre gauge lines,
These metre gauge lines suffered greatly. After a good deal of
persuasion, the Railway Board agreed to start this scheme in Kanch-
rapara. At that time I did not want to raise a controversy over the
solecticn of the site for the location of the workshop because that would teke
ug to somewhere in no man’s land. Because if we raised this question pro-
vincial controversies would creep in and every province would want it to be
located within its own boundaries. Instead of doing any good that would only
divide the people; and so we left it entirely to the wisdom of the experts of
the Railway Board to select the site they thought best. They selected
Kanchrapara and came before us with a scheme to which we in the Finance
Committee after long examination and deliberation gave our consent. Of
course that scheme differed from the present scheme. First of all we did not
think of making so many locomotives as we intend to do now. It- was the
idea that Kanchrapara which was to be mixed up with the existing workshop
would make only a few locomotives and then expand; but now we do not want
1o proceed piecemeal but we want something which will meet all our require-
ments. 8o now we have this scheme which will give us 150 locomotives every
year. The scheme is very good for India and although I do not like contracts
being given without tenders and the committee also was strongly of the view
that this must not be done, we had no other alternative because the schemé
would otherwise be delayed by ten months, which would be required for speci-
fications to be prepared on. which tenders for the workshop could be invited.
We did not like this postponement which would keep us dependent on foreign
imports and so we agreed. The only point of difference between us and the

. Railway Board was as to how the contract should be given; there was no dis-

.

pute about location or its formation. We examined the thing thoroughly with
the help of the Railway Board; and it must be said to the credit of the Honour-
able Mr. Asaf Ali that along with non-official members he was very keen on
putting the scheme through at once. But our differences remained as they
were, though there was a sort of compromise. The Committee after long
deliberation decided not to say anything against location at the place where
after long persuasion we had succeeded in getting it. We did not examine it
further becuuse these things give rise to all sorts of conflicts. Lahore had a
long standing claim and it had better facilities than other places except Kanch-
rapara. e also examined the claims of Jamalpur but did not find it feasible.
For instance, we considered whether coal and iron would be available; Kanch-
rapara is not very far from the conltields. But steel also is required, and that
can be supplied only by Tata’s who would build their own locomotives. So
we-cannot purchse only from Tata’s and no one else, and even for building
our workshop we have to depend on foreign markets for steel. If we want to
build it only with Indian products that would take two or three years which
means that 300 or 400 locomotives would have to be purchased from abroad.
A workshop must be run economically, which is only possible if we manufac-
ture in large quantities. Our engines at present are out of date, most of them
have run their life which is 35 years, and in the last five or six years we have
not replaced any of them. We are gefting some now but not in the quantities
that we require. So even at a higher cost we have to buy from abroad, &nd
I do not know how long these high prices will continue; there is no sign of
their coming down in the next three or four years. 8o after all this delibera-
tion in the House for more than 12 years, postponement now and starting
from the very beginning will do no good to the country.
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I do not think much of the argument of vulnerability of Calcutta from the
air. Nowadays every place is vulnerable; and in case of an air attack from
Burma side Caleutta and Jamalpur are equally open to attack, and two or three
hundred miles make no difference. In the same way, as regards coal if it can
be taken from the coalfields to Jamalpur it can be taken to Kanchrapara also.
As regards steel I have said that we have to depend on foreign markets for a
long time and it is easier to get it in the Calcutta port than in the interior.
I .would have heartily supported this if Government had given any consideration
to it in 1935 and 1936 when I pressed for it before the Honourable Sir
Zafrullah Khan who, however, did not like my ideas. Therefore I think it
would not be advisable to start this controversy of location again or to postpone
it after all these long deliberations on this question. Whether it is located at
Lahore, or at Ajmer, or at Kanchrapara is to my mind a trifling matter as long
as it is in India. What is important is that we must have locomotives manu-
factured in India. Now that a decision has been taken *hat it should be
located dt Kanchrapara, let it be there, although I would have preferred
Lahore. Ajmer is glso a suitable place, but there are many difficulties there:
land, water, coal and supply of steel. These difficulties ure much more acute
there than at Kanchrapara. All the Honourable Members who have seen the
Ajmer workshops know how it is situated and whether there is any scope of
its expansion. Personally I do not think there is any big scope. 8ir, I would
not like this question to be reopened. Let us leave it to the experts to choase
the site, but let us insist that it should be done as economically as possible.
Taxpayers’ money should not be spent unnecessarily, and we should manufac-
ture locomotives as early as possible.

Sir, these are my views. I do not wish to go into details of what happen-
ed in the Committee because you will not permit me to do so, but I have
given the conclusions st which the Committee arrived and that is a public

property.

Diwan Chaman Lall (West Punjab: Non-Muhammadan): Proceedings are not
confidential. Proceedings of Select Committees are but not of Standing
Committees.

Khan Mohammad Yamin Khan: The proceedings of the Select Committoe
are confidential. I have only narrated the conclusiong arrived at which are
available to thic House; I have not revealed the talks which took place in

the Committee,

After all that has happened, I thought that this House would unanimously
accept that contract should be given by calling tenders and not by negotiation.
I gathered that the Parties were determined to press this point, but later on
some assurances were given as a result of which cut motions were withdrawn.
It was stated that as far as quarters and other construction work is concerned
for which contract is to be given to ten people, sufficient time would be given
in inviting tenders. I now hear—I am not sure of course because I am not &
contractor and I do not know these things—that insufficient time has been
given, and if it is so I hope the Honourable Member will see to it that the
date is extended. As the Honourable Member knows, the idea in the minds
of the Members of the Committee, who repregﬁnt this whole House, was that
tenders should be invited, that the contract should not be given to one firm
which happens to know everything beforehand, and that the contract should be
split up so that the work may be executed properly and expeditiously. No
favouritism should be shown to anybody and everybody should have the freedom
to give a tender for this work; of course the cheapest tender should be accept-
ed. That should be the criterion and that.is to which I stick and I press.
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Pandit Mukut Bihari Lal Bhargava (Ajmer-Merwara: General): Sir, 1 rise
to support the motion moved by my Honourable friend, Pandit Balkrishna
Sharma. I think 1 shall be failing in my duty if I do not express my senti-
ments on this question because so much has been said about Ajmer by all
sections of the House. I submit that it is & question of such supreme import-
ance that it must be judged on its own merits without bringing in provincial-
ism or communalism. As every Member who has expressed his sentiments has
said, we must abide by the opinion of the experts on the point as to which
place wouid be most suitable for the location of this important industry which
1 submit is most valuable for the financial stability of our railway system,
which is so important in our national life.

So far as Ajmer is concerned, I admit the only disadvantage that it has
got is that it is a small place .and the province in which it is situated is more
or less a district. Otherwise. judging from every point-of view, Ajmer has the
first claim to this industry. 1t is Ajmer which right from 1805 to 1940 has
been the sole locomotive manufacturing centre in India. So far as experts’
opinion is concerned, the latest available report is by Humphries and Srini-
vasan which was written in 1940, and so far as Ajmer is concerned it says that
the locomotives produced at Ajmer, numbering 435 have been of a very good
quality and they compare well with foreign manufactures. The report of course
says that the production of locomotives at Ajmer is slightly uneconomic, bus
the reason given by the expert committee is thut it is due to the production
being on a very small scale. They have said that if production is increased,
and if the factory i8 reorganized and run on miore scientific lines, it will not
be a losing concern. Therefore, the first question on which 1 would like to
invite the attention of the Honourable the Railway Member is that he should
not approach this question with a biased mind. He should not proceed on the
data that has already been worked out before him, but he should keep his
ruind open on this question and should consider the question entirely on its
merits. 1% hus been said that Ajmer is a very cougesied place; th.t there is
scarcity of water. But I respectfully submit that there is no truth in this
argument. 1f the Honourable the Railway Member personally proceeds to the
site he will be glad to find that there iz ample accommodation available for
the railway company itself and apart from that, there is a lot of land which
cen be easily acquired in case this is necessary. So far as the scarcity af water
is concerned, I respectfully submit that this industry has been working there
for such a long time and yet the scarcity of water has mever been felt. Of
course with tube wells and other mechanical devices whatever little scarcity

“there is will be met. It has been argued that it is not situated near coal
and iron and therefore it is at a disadvantage. My respectful submission in
this connection is that it is a preposterous proposition to argue in modern times
that every industry, or every centre of industry must be located in the vicinity
of coal and steel. In fact, Ajmer, as I have already said has been manufactur-
ing metre gauge type of locomotives for & long period, and if this has not stood
in ite way so far why should it be taken as a disadvantage for the future.
Similarly, if it is an argument for preferring Jamalpur as against Kanchrapara
or vice versa, then Sir, a little distance will matter.

We have also in view that the Central Provinces have sources of iron ore
and coal which are still undeveloped and I am informed that the Planning
Advisory Board has alreadv recommended that these sources in the Central
Provinaes should be tapped and if this is done the situation in Ajmer so far
as coal and iron is concerned will be eased. Therefore, Ajmer has a good
case. It has the oldest claim. Moreover in wartime the Ajmer factory, which
had till then only manufactured metre gauge locomotives, was called upon to
manufacture hroad gange lnenmntives, owing to war necessities and bv 1046
not less than ten locomotives were manufactured and they are running satisfac-
torily. Similarly, this year there are ten locomotives for the broad gauge in
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‘hand besides metre guage locomotives. T'hen the argument that it is unecono-
mical to manutacture locomotives in Ajmer 18 controverted by tue fact tnat the
B. B. & C. 1. Rauway was not a State-owned railway in the pegnnng. 1t was
& Company-owned rauway snd stil the B. B. & C. 1. Rauwuy coupuay which
had no particular love tor developing Indian industry manutsctured from 1885
its own locomotives in the Ajmer workshop so much so tuut 1t went before
Parliament and sought permussion that it may be allowed to manufacture
locomotives not only 1or its own use but also for the use of other companies.
that were in need. That showed that that company was economically manu-
facturing locomotives and was making profit. Therefore my subm.ssion is
that even if you stick to the experts’ report it holds that the Ajmer workshop.
should be continued notwithstanding the proposal that Kanchrapara be develop-
ed. The argument of the experts 1s thet 1t is absolutely necessary in case of
8 key industry of this kind that there should be another supplementary work-
shop which may be relied upon in days of necessity and urgency: my submis-
sion to the Honourable the Railway Member is that even if he comes to the
conclusion that the main State wprkshops sre to be located in Kanchrapara or
somewhere else, there is no justice in stopping the manufucture work at Ajmer.
1 was surprised to tind in the speech of the Honourable the Chief Commissioner
of Railways in the Upper House that it is boasted for the first time that the
Ajmer workshops is being run uneconomically, suggesting by implication thas
they are thinking of closing it down. I must protest against this. It will be
doing & great injustice to Ajmer. In fact it will be penalising Ajmer for the
very object for which it has been the sole custodian of this industry for such
a long time.

Coming to the next point, and which is very importans, it is about Kanch-
rapara. This report recommended that the present repair workshop at
Kanchrapara must be converted into a manufacturing workshop. T'he experts
had three alternatives before them: whether they should recommend Jamalpur,
or whether they should recommend the conversion of, this workshop into a
manufacturing workshop at Kanchrapara or whether they should suggest an
absolutely new site for the making of this new workshop. Their recommenda-
tion is positive on the point. Both on technical as well as on financial -
grounds, they suggested that the conversion of the Kanchrapara repair work-
shop into a manufacturing workshop is the only sound proposition. They ruled
out the other alternative of locating the factory at any place other than
Kanchrapara. In this report they came to the conclusion and made an esti-
mate and their recommendation was that the repair workshop at Kanchrapara
could be converted into a workshop producing 80 locomotives per year at a very
moderate cost of Rs. 46.47 lakhs. Then, 8ir, they considered the other alter-
native, whether it was necessary or economically or technically correct to
start this workshop at a different site, and their finding was that it was most
uneconomical as they estimated that it would cost at least over Rs. 2 crores
for & plant producing the same number of locomotives. Therefore they urged
the Government that even in war times they should forthwith implement the
recommendation of that committee by converting the repair workshop into »
manufacturing workshop. Strangely enough though the recommendation was
made in January 1940 no concrete step was taken by the Government. In last
vear’s budget speech of the Honourable the Railway Member, we were informed
that the work of converting this repair workshop into a manufacturing workshop
would proceed and we were told that sufficient progress had already heen made
towards that direction. It is strange, and I am rather surprised to find, that
this scheme of conversion about which the Railway Member in his last budges
speech was absolutely positive has heen overnight changed intn lneating a new
site altogether. If you refer to the proceedings of the Standine Finance Com-
mittee on Railwavs of December 1946, you will he pleased to find that in the
memorandum that was presented to the Standing Committee it was pointed
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out that conversion of this repair workshop into a manufacturing workshop
would cost the railways not more than Rs. 1} crores, and still we find that
instead of adhering to that scheme a new scheme, costing no less than Rs. 114
.crores, working with single shifts, and Rs. 18-7 crores with double shifts has
been made out. The question has to be examined carefully. If the experts
-opinion is to be adhered to, if their opinion is entitled to be heard, the ques-
tion arises and the public has suspicion on the point: Why should the railway
authorities bid farewell to this conversion scheme over night and adopt such
& costly scheme of Rs. 11.4 crores and adhere to this? My respectful submis-
-sion therefore is that the Honourable the Railway Member should consider the
question on its merits with an open mind. When we are going to locate 8
key industry of such supreme importance at a particular spot, we have fo
think of the larger interests of the country. We do not know who may be
our enemies tomorrow and if air bombing has to be faced, will it be safe to
locate a key industry at ene centre and that too in the eastern most corner
P of India, which is vulnerable and is accessible to air bombing and
invasion by sea? 8Sir, sagacity and wisdom demand that such a key
4industry should not be concentrated at one centre but should be spread in
Aifferent parts and the safest way is to locate the industry in the heart of
India, either at Ajmer or in the Central Provinces. Of course it has been
suggested that even Ajmer is open to air raid but our anti-aircraft defences
‘have greater chances to check such air raids if industry is located in Ajmer.
In the Central Provinces it will be almost impossible for enemy aircratt to
bomb. My submission therefore is that even if the Railway Member adheres
to this expensive scheme of 11-4 crores, at any rate the claim of Ajmer for
being the site should not be ruled out. It should be considered and I think it
-deserves sympathy at the hands of the Honourable Member.

The Homourable Dr. John Matthai: Sir, my Honourable friend the Mover
-started his speech with a brief history of the manufacture of locomotives in India.
As he rightly pointed out this is a matter which has a fairly long history, going
back to somewhere abouti 1921. I am not concerned to defend the policy of the
‘Government of India 26 years ago in the matter of promoting the manufacture
of locomotives. But if it is suggested that the failure of the Peninsular Loco-
‘motive Company at that time was an indication that it was not possible to
manufacture locomotives in India economically, then I am bound to point out

that the reasons for the failure of the Peninsular Locomotive Company were of
4 somewhat special kind.

In the locomotive industry as in other industries you eanot work economically
unless you can be assured a certain minimum output. The Peninsular Locomo-
tive works were designed for handling the manufacture of locomotives of a
certain ‘magnitude, but a few years after the Company was promoted the esti-
mated requirements of the Railway Board had to be altered so substantially
that the output on which the Peninsular Locomotive Company had counted
dwindled considerably. 1 do not say that there were not other circumstances
‘but this I believe was one of the most important circumstances that led to the
failure of the Peninsular Locomotive Company.

As far as the present position is concerned, I think we have now reached a
stage, when it is possible for us to say that practically all the immediate require-
ments of the Indian railways in respect of locomotives would be met by indige-
nous manufacture. If you take the requirements of Indian railways in respect
of replacements over the nexti 15 years, you will find that the capacity which
has been provided for the two Indian factories would be sufficient to meet these
requirements. If, however, it is found that the railways have to undertake a
large development of their lines, and, expand the existing railway mileage, we
‘would need more locomotives than we can at present provide. But so far as our
requirements over a period of 15 years are concerned, there is sufficient capacity
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in the country now to meet them. The two most important workshops, as the
House knows, are the proposed Kanchrapara Works and the Singhbhum \Work-
shop near Tatanagar. One has a capacity of 120 to 150 locomotives and the
other has a capacity of 50 locomotives with 50 spare boilers in each case and
between the two I think we should be able to meet all immediate requirements.

The most important point which has been raised in the debate is whether we
are right in locating the Government works at Kanchrapara. This scheme nas
& chequered history as the Honourable the Mover pointed out. I came into.
the consideration of this problem with a perfectly open mind. None of the
previous decisions on this subject was I in any way concerned with, so taat I
can claim that when I took charge of the department and had to apply my mind
to this problem and come to a decision or it, I could do so witiiout the handicap
of any past commitments. Personally I feel, having given the matter such.
thought as I am capable of, that the location of these works at Kanchrapura is
justified and must stand. Anybody who has had experience of the very difficult
problem of fixing the location for a new industry will know that it is not by
any means an easy matter to come to a decision on. I am noti surprised that
in regard to the location of the locomotive Works at Kanchrapara there should
be such wide difference of opinion. But I have examined the main factors upon-
which the decision with regard to Kanchrapara was taken and I feel, with such
lay knowledge as I have of these matters, that on the whole there are good
grounds for thinking that Kanchrapara is a suitable location for these works.
As regards skilled labour, supervision, watier, availability of land, electricity,
nearness to Caloutta which is the headquarters of three big railway systems, all
these, I think, are considerations which point to the fact that Kanchrapara
would not, at any rate, prove an unsuitable location. The question has been
gone into very thoroughly by our technical advisers. The matter was placed
before the Standing Finance Committee. They have also approved of it, and
my predecessor Mr. Asaf Ali gave his best thought to the matter. He also-
accepted the scheme. I myself think that the considerations which have been
applied to this problem are sound and therefore as far as I am concerned I see
no reason for varying this decision.

In connection with Kanchraparn the question has been raised whether -the
proposed capital expenditure of Rs. 11} crores is not excessive, particularly if
you compare that estimate with the original estimates which had been fraumed
for this scheme. That is also a matter that I have gone into in some detail.
It is perfectly true that there is a very considerable margin between the esti-
mates contained in the Humphries-Srinivasan Report and the present estimate.
I must point out with reference to the Humphries-Srinivasan Report that it is
a very competent report and a report which has afforded a great deal of stimu-
lus to the encouragement of the locomotive industry in India. In spite of that
T feel that in the main the  Humphries-Srinivasan Report must be looked upon
in the nature of blue-print, a good-blue-print. But it is nevertheless =
blue-print and not a detailed scheme based upon careful technical scrutiny
which of course it was not possible for them to carry out ir the circumstances
in which they worked. Having said that I must point out that the difference
between the original estimate in the Humphries-Srinivasan Report and the
present estimate can be accounted for with reference. to four factors. The
first is that, for good reasons, it has been decided that the manufacturing shop
and the repairing shop at Kanchrapara cannot very well be combined. That
[ think, is a matter which would receive the approval of people who have ex-
perience of industrial undertakings of this lnnd. It is not as a rule an. econo-
iical thing to combine two operations of this kind in the same shop. But
once it is accepted that manufacture should be done in -an independent shop, it
puts the whole question of costs on a different footing. There is secondly th--
factor that in the original scheme there was no provision for staff quarters on
the scale that we consider now necessary. Thirdly the capacity for which the-
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Humphries-Srinivasan Report made estimates' was considerably less than the
«apacity on which we are at present proceeding. Above sll, there is the big
factor, that the level of prices in 1940 when the Report was published was vers

-different from the level of prices on which we have got to make our purchasss

and fix our arrangements. Taking nll these matters into consideration it is
not: surprising that the estimates of cost have gone up. I do not want to
wuggest that we have reached finality with regard to this figure of Rs. 114
crores, but it is the best provisional estimate that we can make at present. As
-4 matter of fact you will have seer from the papers that we have circulated
that the experts’ estimate of over Rs. 12 crores has been worked down by the
Railway Board to Rs. 11} crores. It is possible later on that we may be able
‘to work it down a little more. But Rs. 11} crores for a works of this kind at
the present level of prices would, I think personally, be justified.

My Honourable friend the Sardar Saheb raised the question of electrification
with reference to the manufacture of locomotives, the point being that if we
-are going in for electrification on a large scale the kind of steam locomotives
that we are propos'ng to manufacture might be found unsuitable. My answer
to that is that as far forward as we can see in the near future it is not likely
that the demand for electric locomotives would be such as to render superflu-
ous any cf the locomotives that we are proposing to manufacture at Kanch-
rapara and Singhbhum. As the House knows, the estimate we have at pre-
sent for electrification covers about 1,600 miles out of a total Indian railway
mileage of 85,000 miles. I do not th'nk there is any serious danger of the
Kanchrapara and Singhbhum worke being rendered superfluous by inercased
electrification of railways.

The Deputy President raised the question of tenders. That is a question on
which at present we have not come to a final decision. That question is still
open. But I should like to give the House some idea of the arrangements which
have been tentatively considered in regard to it. When this matter first came
up before the Standing Finance Committee their dec'sion was to the effect that
the works should be divided roughly into two parts. As Honourable Members
know, the total estimate is Rs. 113} crores. Putting the thing roughly, you
might say about Rs. 3 crores or a litt'e more than Rs. 8 crores would represent
the cost of the machinery. That would leave you with about Rs. 8 crores.
Out of that Rs. 8 crores, again speaking very roughly, Rs. 4 crores would repre-
sent the cost of the workshop and the ancillary services; and the other Rs. 4
.crores would represent the cost of the colony, the staff and labour quarters.
The arrareement that has been provisionally .considered is that the workshop
and the anci'lary services should be given to one contractor because in construc-
ting a  workshop it is a matter of importance that it should be properly co-

_ ordinated.

Khan Mohammad Yémin Khan: May I interrupt if the Honourable Mem-
ber will allow the indulgence? Of course the Honourable Member is fully
aware that on this point to which the Honourable Member is referring, there
was a divergence of opinion. It still exists whether we have come to this
conclusicrn ar not—that is we have not agreed. .

The Honourable Dr. John Matthai: T will explain the point that the Homou:-
able the Deputy President has raised. As far as I am able to judge from the
record or derisions arrived at by the Standing Finance Committee, the position
roughly is that the workshop should be under one contractor, the idea being,
as 1 said, that ‘n the matter of the construction of such. a comnlicated thing
as a workshop, which i3 an integrated thing in which everv factor has got to be
co-ordinated with every other, it is imnortant that the control should e a single
control. The idea that we have tentatively considered ir that the wr rkshop and
the ancillarv services—and by ancillary services I mean the roads drainage,
water supply, electricity eto—that these things shou'd also be undsr the same
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control as the workshop. I know the Honourable the Deputy President takes
a different view, namely that it is possible to separate the two—the construc-
tion of the actual shop would be in the hands of one contractor or euginecr and
the construction of these ancillary services would be in the hands of another.

Khan Mohammad Yamin Khan: Several. Electrification in the hands of
one, roads in the hands of another, water supply in the hands of e third. That
was our decision.

The Honourable Dr. John Matthai: The view that our expert advisers take
is that in the matter of anciliary services connected with an engineering shop
s0 complicated as a locomotive shop, it is necessary to consider the whole thing
together as oue integruted concern. As far as the Colony is concerncd, as the
Deputy President himself mentioned, the idea is to divide it into ten lots ani
call for tenders. The position with regard to the shop is that negotiat ons have
been going on with an engineering firm for the construction of the whole shop.
Recently we issued advertisements regarding it and have received other applica-
tions in response to these advertBements. There have been no tenders called
for but there have been discussions with other parties who have responded to
these advertisements. The matter is still under discussion and examination.
We have not come, to a final decision. I am aware there is a great deal of feeling
on this subject, and both the Ralway Board and myself are keeping the ques-
tion open for the time being. We are going into this again and we shall see
that the best possible arrangement, both with reference to the interests of
the Indian engineering industry in the country and with relerence to the public
interest, would be made. That, Sir, is as far as I can carry the matter at pre-
sent. I think I have covered most of the points that have been raised.

Pandit Balkrishna Sharma: 1 beg leave of the Ilouse to withdraw 1y cut
motion.

The cut motion was by leave of the Assembly withdrawn.

[At this stage Mr. President vacated the Chair which was then occupied by
Mr. Deputy I'resident (Khan Mohammad Yamin Khan)].
Policy of Rail-Road Co-ordination.
8hri Mohan Lal S8aksena (Lucknow Division: Non-Muhammadan Rural): Sir,
I move:
*“That the demand under the head ‘Open Line Works—Additions’ be reduced by Rs. 100.’

At the outset, I would like to congratulate the Honourable Transport Member
on the admirable manner in which he has placed his view point on every ques-
tion that has arisen in the House. He has not only considered the non-official
view points sympathetically but he has revealed a complete grasp of the ques-
tions he discussed. That only shows, during the short time he has been in
charge of the portfolio, how much hard work he must have put in to study the
different problems. Indeed, Sir, it is a matter of gratification for all of us in
this House as well as the country to have a man of his versatile ability and varied
-experience at the helm of the biggest industry in the country durmg this transi-
tional! period. Sir, I hope that the budget discussions this year will bear fruitful

results and will be reflected in the working of the Railways during the ensuing
vear.

Coming to the object of my motion, I do not want to go into the history of
this question, for nobody is aware of it more than yourself Mr. Deputy President
how this question has come up before the House more than once. During his
speech, this year, the Honourable Member referred to it and said that in order to
co-ordinate the various forms of transport a Board had been set up but there is
no mention as to why no effort has been made towards financial participation in
other forms of transport, although efforts have been made to bring about Rail-
Road Co-ordination by forming tripartite companies or even by joining the schemes
of natioalised- transport in the provinces. In his speech the Honourable
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Member has said that the Railway Department have also reviewed the subject
and are convinced that co-ordination is essential to avoid wasteful competition,
protect Government finances and provide better transport service for the publie.
Therefore the object is three-fold and so far as we are concerned, we have to
examine as to how far these three-fold objects are likely to be achieved. On the
question of Rail-Road co-ordination there is no difference of opinion in this House.
But the question remains how is it to be achieved. The Honourable Transport
Member has suggested two ways, firstly by promoting tripartite companies and.
secondly by participating in the nationalist transport schemes of the provinces.

Now, Sir, as regards nationalisation, this question has recently been discussed
on the floor of the House twice, once in regard to the nationalisation of the air
services and again in regard to the nationalisation of the Reserve Bank. On
the last occasion, the Honourable Transport Member himself gave a learned
discourse about the manner in which an industry is to be nationalised and 1
appeal to the Honourable Member to apply his mind, as a prudent business man,
to the problem of Rail-Road co-ordination as well. So far as nationalisation is.
concerned, we on this side of the House would welcome the nationalisation of
road transport but the question is—when and how it is to be effected. Is the
object of nationalisation to be mereiy the transfer of the ownership from indivi-
duals to the State or is it the object of nationalisation to divert the profits fromn
the pockets of the individual to the coffers of the State. Are these the objects
of nationalisation expected to serve some further ends? So far as I am aware
the object of nationalisation is to be what capitalist enterprise cannot be and that
is it should be a democratised service. It should be a thing which shouia not
only provide better goods and services cheaper and more efficient than what
private snterprise has been providing but it should be something more. In the
provinces where schemes of nationalised provincial road transport have been
formulated, we find that these schemes are to be worked by Boards of Transport
composed of old officials who have had nothing to do with democracy that is by
means of those very bureaucratic tools which according to our Leader, the
Leader of the House, have been a legacy, which has been hampering the work
of the Governments rather than helping. So, my submission is this—that this
is not the opportune time for nationalisation. I believe nationalisation has to
come, but the pre-requisite of success of all nationalisation is that there should
be sufficient preparatory groundwork before "an industry is naticrslised. There
should be systematic and planned work and it should not be dene piecemeal or
in a haphazard manner. Now, what do we find? 8o far as the present schemes
of road-transport nationalisation are concerned, I think they are going to begin
at the wrong end, we are certainty going to eliminate the individual road operator
by these schemes. But so far as the import business of motor buses is con-
cerned, it will be still in the hands of private dealers. The Government have got
no workshops to build the bus bodies nor have they got any workshops for doing
repair work. 8o, I presume that that will have to be done by private-owned
workshops and the bus bodies will have to be built by these private-owned work-
shops., Then, again, Sir, there is not the personnel that is required for' running
a nationalised service in order to provide greater and more efficient service to
the public. We know how the public is being inconvenienced so far as the
railway transport is concerned. We know that there is not only so much over-
crowding but there are no adequate arrangements for providing them with proper
amenities. There was a discussion in this very House and we know that therc
is & lot of work to be done in that direction. We know that corrup*ion has not
been controlled, not to speak of its complete elimination. We know that it is
not possible even to supply printed tickets. 8o, if we take up these provincial
schemes of nationalised transport, I think we will be adding a great deal to our
responsibilities. We do not know whether we will be able to discharge those
responsibilities properly because, for ought I know, the Provineial Ministers have
not had sufficient time to give careful thought to the echemes that they have
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undertaken. 1 know frown my own per_sonul experience thut no vne scireme cun
be tuken up and tried for the whole of the province. What is desirable is that
we must work out one or two or three schemes in a limited urea and whichever
succeeds should be tuken up. The Honourable Meuiber stated thut  the
Central Government is going to purticipate financially in thesc nationalised under-
takings and 1 would like the Honourable Mcmber to consider these xchemes uud
approach them as a prudent man of business and then decide future course of
action. Not only that, I would also like to make one suggestion. Although it
is 'suid here that no money will be advanced unless he scheme 15 upproved by
the Railway Standing Finance Committee, I do not thiuk it will serve our
purpose. Just as last yewr this House had appointed an ad hoc Committee to
consider the whole question, there should be a Committee of the House to cousi-
der from time to time the various schemes which the Government approves and
proposes to assist financially.

Then, there is the question of the new lorries. We know that Bombay will
require about 4 crores worth of lorries if the whole roud trunsport service in the
province is nationalised, and if all the provinces were to nationalise the road
transport services, it would amouynt to about 40 crores. That means that at the
very outset we will have to import so many chassies and that would mean using
up so much of the sterling balances. which are badly required for other capital
goods. My own idea is that the Government hus already got a large number of
buses which the Disposals Department have been trying to dispose to big
businessmen. It would have been much better if they had been fitted up and
brought in working condition and then sold to the existing bus operators. My
own definite suggdstion is that we must have a definite prografiime of nationali-
sing the road transport,-but not just now. Let it begiu, say, five years hence
and let it compete in the following five years. During these five years, I would
like the Government to concentrate on the following.

We know that we have just had a discussion about the manufacture of loeo-
motives. I would also like the government to concentrate on the manufacture
of motor cars and motor buses in this country. 1f they are not going to launch
on that just now, at least they must have workshops in which they may be
able to build the bodies. Then, there is import trade of motor cars. That
should be nationalised. We-know from our own éxperierice how the cars: that
have been coming to this country have been finding their ‘way into the black
markets. The press has reported that some of the Ministers are involved in
the large amount of profits that these motor import Townpanies are making, So,
the first step that the Government could take is to bring ‘the import of thesé .
motor cars, motor buses and the accessories under its control. Secondly,. 8ir, 1
would suggest that the Government should provide for workshops because during
these five years it. must have workshops not only for building the bodies of the .
buses but also for their repairs. We know that the ordinary bus-owner, if he
could get suitable facilities for necessary repairs, could keep his bus in proper
working condition. Thirdly, I would like the Government to create efficient and
trained personnel for the purpose of the running of the nationalised undertaking. :
We know that so far as the railwayv staff is concerned, cven the Chief Commig-
sioner has had to admit that théy have been lacking in-courtesv. “We know -.
that there are lot of complaints against the dealings of the motor bus drivers anu
conductors. 8o, -what we would like in the meantime is that the work of training -
up the personnel should be taken vp. Fourthly, we would like that the State:
should organise State insurance for the third party risk. We -know that.a .-
large sum of money is made bv the private insurance companies. Whyv: should: ..
they be allowed to make that profit? At least that form of insurance should be
natignalised. The State should organise the insurance of vehicles in respect of
third party pessengers and workers. As a matter of fact, that is one'of the
suggestions in our note in the report of the Select Commitbee on the Motor
Vehicles Bill. Fifthly. T would like the Government to colleet' and build uvp
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reliable statistics to assess the density of traffic and operational charges and to
collect material for evolving rate structure in respect of fares and freights.
Sixthly, I would like the Government to build sheds for passengers and to
provide other amenities. There should also be sheds for taxis and motor
vehicles. Lastly it should regularise reliable road service. So, there is sufti-
cient work to be done during the next five years.

As regards the profits, 1 know from the figures that we have got that during
the last three years there have been several companies in which the Government
has been interested financially. They have not shown any profit. As a matter
of fact, they have shown loss. For instunce, there are two companies in the
Central Provinces which have sutfered loss. There is no company which
had made any profit .so far. Then, S8ir, if we can profit by the experience
of other countries, we have the instance of the Nationalised Transport
Company of Ireland. It was nationalised some time in 1985 and till
1940, instead of making any profit, they had incurred a very heavy
loss. I was reading the Railway report for the year. I find nowhere any state-
ment to the effect that these companies had made any profit. Only in one case
I find where the Government has earned profit, but it adopted a very different
system. On page 30 of this Report, I find:

“‘Passenger relief services were inaugurated between Bombay and Poona and also radiat-
ing from Poona to Nira, Lonand, Ahm ar, Sholapur, Pandharpur, Baramati, Dhond,
Loni, Kedgaon, Dehu road and Lonavals. Thess services were operated by contractors, the
Relief Services Limited. No financial commitments by the Railway were involved in this
scheme. The contractors pay a royalty of one anna per bus mile, if their average earnings
per bus mile do not exceed annas twelve for three caleadar months and annas 1} if they do.
{n return the Railway makes suitable arrangements for the comfortable booking of passengers,-
viz., the use of Railway waiting halls, the provision of booking and parking places, the
use of railway weighing machines and where necessary, the use of railway communications,
etc., The cost of publicity is borne by the Reilway and in order to prevent leskage of
revenue an efficisnt outdoor staff is maintained for checking the services. The monthly
royalty paid by the contractors works out on an aversge to Re. 10,000 approximately.’

Sir, this is one of the methods in which you can help the existing enterprises
as well as control them. As I say, there should not be any ambiguity, there is
1o sanctity about the period being five years or three years, they must be
warned that after a definite period of operation, all the existing road operators
would go out and the whole business would be taken over by the Railways.

Sir, in this short time it_is not possible to make out all the points. -I hope
the Honourable Member will consider this question and apply a fresh mind to it
hecause I know that during the short time he could not have had sufficient time
ro examine it. As a matter of fact, regarding the Bombay scheme, reveral criti-
visms appeared. I do not want to go into them in any detail. I hope the
Honourable Member will have some arrangement by which the wishes of the
House expressed during 'nst vear's disemssion and in the previous ycars will he
riven effect to. Sir, I move.

Mr. Deputy President: Cut Motion wmoved:

“That. the demand under the head ‘Open Line Works—Additions’ be reduced by Rs. 100."’

Oapt. G. T. B. Harvey (Madras: Iluropean): Sir, on Thursday last, the
I{enourable Member for Transport, replying to the day's debate on his Budget,
snid that the great Public Utility Service which the Railways had now become
had to be treated very largely as a business concern,..must look for every possible
cut in expenditure, devise new methods of obtaining revenus, and where they
ecould legitimately do so, put aside as much money as possible against a rainy day.
His present Budget was framed on those rather orthodox lines and as such received
the approval of the Leader of this Group and of some others, though not of ali
others. One of this public utility concern’s early activities would he to under-
take certain extensions of the country’s existing road mileage. It is in thesc
two particular aspects that T should like ‘ta oceupy the attention of the House
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for w moment. It is perfeotly patent that however wide-visioned and enter-
prising & Railway Authority may be, it can never hope to scrve, by rail alone, or
cven with such- auxiliaries ns waterways and air routes, this huge sub-continent
vi- people bent on establishing themselves us an up-to-dave World Power, indus-
trially, agriculturally and socially. As an Honourable Member said, 1 think, on
Saturday last, there must be thousands of villagers in India, who, even today,
luve never seen a metalled road, let alone a railway line. 1t is quite certain
that there is & large amount of potential and desirable intercourse, both business
and social, in many tracts which the railways aione will never be able to cater.

Now, since we are told that the Railways are to regard themselves as a
business concern, 1 hope it will be considered pertinent if I ask what its mental
attitude, permanent attitude, is to be towards that other torm of transpors
which alone can open up the vast tracts still undeveloped in this country. What
policy will inform the Honourable Member for Transport and his officers in their
contracts with the Finance Department and with the Central Transport Board
which so far seems to have so little to show for its co-ordinating labours. Now, I
ieel that as in any business concern, capitalist or otherwise, competition is the
breath of its nostrils, the official attitude of so large a single undertaking, all
out for business, towards a competitor for public traffic, is a matter of high
importance, so important that it might perhaps be made statutory. @overn-
ment’s power to countrol, take shares in, even wholly to nationalise any public
undertaking, any ‘developmént’ undertaking is not in question, though I listened
with great interest to the Honourable Member's emphasis the other day on she
great difficulties and dangers of nationalising very big interests all at once. It
is- therefore not so much the power as the right to impede and handicap, under
the urge of the competitive spirit, an activity so essential to the opening up
of the country side as is the Road Transport. After all it seems to me that an
investment in Road Transport of 1} crores can hardly be considered over
generous. My qualms in this respect are not due particularly to the Honourable
Member’s budget speech as to a draft of a Bill which is later to be introduced
in this House and the Select Committee’s report thereon. Since that co-
ordinating authority, the Central Transport Board must be cognisant of those
findings it can hardly be considered irrelevant to mention them in a purely
reilway budget debate. But it does definitely strike me that Road Transport
activities are to be compassed about with sogreat a cloud of inhibitions, prohibi-
tions and other stumbling blocks es-to make one rather anxious lest the voice
of the Railways was then, and may continue to be, rather loud and insistent.

Take & single instance, a provincial Transport Authority, a servant of Gov-
crnment-in-competition-and, may be, a single individual—is apparently to be
able to ordain not only what a motor vehicle may carry, what it may charge and
how far it may travel, but whether it should run at all. That local, and poesibly
lay authority is also able to reject proposals of responsible undertakings—and I
may assure the House that there are in this country now many real experts in
the science of road transport with foreign experience artl highly enterprising
purses to provide passenger or goods traffic for places which would definitely
be the better off for those services, since the railways can never possibly reach
them. This House will remember a rather vivid aneodote in the Honourable
Member’s introduction to the budget. I refer to that American story of how on
a certain date only four hundred trucks were engaged on long distance haulage
in America out of eight mrillion trucks on the road. I wish in a country on the
verge of development such as we are we had cight million trucks on our roads,
instead of seventy thousand; and we have a population twice as big. I admit
that that is not a very fair comparison because of course industrially America is
at present far ahead; and also I am aware that railways pay for their own roads
while Government pays for mobor transport roads. Nevertheless ths suggestion
tha$ American railways are not afraid of the competition of eight million trucks
scems to me definitely interesting. T admit also that in the interests of. and for
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the safety of the public .control of some sort is quite obviously necessary; it may -
have to be even rather elaborate control. But I should very much like to be
assured that Messrs. Government & Co. do not propose to use ‘their over-riding
powers too much in the competitive aspect to the detriment of Messrs. X.
Transport & Co., where by so doing they must ensure to hundreds of villages and
hamlets a further stretch of that inaccessibility and backwardness from which
it is so desirable that they should escape. 1 admit that my case may be partially
supposititious. In any case the principles and details of the Motor Vehicles
Amendment Bill will be thrashed out here at another time. All I am concerned
with now is the genuine mental attitude of Government in the Railway Depart-
ment- towards that great desideratum,—the rapid opening up of this largelv
indocessible land by means of road trunsport. I therefore support the motiou.

Sri Jagannathdas (Balasore cum Sambalpur:. Non-Muhammaden): Sir, I
support this motion moved by my Honourable iriend Mr. Saksena. Kverybody
congratulated the Honourable Transport Member on his budget speech as
representative of the national Government, but I congratulate him on his courage
in anticipating the inevitable and presenting it to us. He has burdened us with
a responsibility which we are scarcely fit to bear. Ho has to face here a hundred
odd Members but we have to face hundreds and thousands of people outside.
This rail-road cp-ordination I view from the point of view of emﬂoyment; the
railways which are now nationalised employ 9 lakhs of people of which the’share.
of my poor provinece of Orissa is practically nil. So in order to succeed in
nationalisation ‘the railways must inspire us with a pride of ownership; and what
have the railways done to inspire us with that pride? It is 55 years ago thaet the
first railway line was started from Calcutte to Puri, and conditions are still the
same, without any improvement whatever. Even a big junction .station like
Kharagpur has no shed over the platform. Puri is.a big pilgrim centre which
attracts passengers every year from all over India, but the station has no shed
over its platform. In this year’s budget we find so many surveys being started
and almost all of them are in Orissa. Up till now all these lines were not
surveyed. From my district of Sambalpur there is no direet line to Cuttack
which is the capital of Orissa. The journey by rail takes a day and a half
whereas by bus it takes only seven or eight hours. They are only now starting
the survey of a line from Sambalpyr to Khurda. As regards the amenities for
passengers, the behaviour of the railway employees, the comforts oa the journey,
efc., the less said the better. If there be no competition the railways8 will never
start new lines or improve the amenities for passengers. If we feel that the
railways-are our own and we can get better comforts in them than in motors,
why should we give our revenue to the bus-owners? There is of course a
necessity for buses. Some 25 years ago some ramshackle cars began to sprawl
on the roads; there was need for them then and the need has now very largely
increased. British Orissa is surrounded By the States and mineral products
from these places have to be carried to the railwav stations. There is only one
railway line there and motor buses are therefore required; the tripartite com-

pany, as they call it, will never be able to do it. The same condition now
prevails as before.

In the Honourable Member's budget speech we were told that the policy of
re-opening gtations and restoring train halts is to be restored as and when
possible. But on the B: N. Railwav you find that "whereas during the war
they were stopping the mail train at Jajpur Road station théy do not do it now:.
In the last twp months the train has not stopped there. But they say that the
Associated Chamber of Commerce usked them to leave Caleutta late. For that
purpose they have stopped these things and we are put to very greab inconveni-
ence. May I ask are these railways meant for the Associated Chamber of
Commerce? If so, the public do not feel anv pride in.the ownership of these



THE RAILWAY BUDGET™—LIST OF DEMANDS 1087

Railways. The Governor of Orissa wrote to the General Manager, B. N. Rail-
way to stop the mail train at Chattarpur and Jajpur, and he agreed fo stop at
Chattarpur, not at Jajpur. We requested the General Manager and he said
that they could not do su because there were no facilities for stopping
the train at Jajpur. ~

Mr. Deputy President; Order, order. The time is up.

[ B8

Haji Abdus Satlar Haji Ishaq Seth: If the Government want to say some-
thing they may say. What happens to this cut?

Mr. Deputy President: The time is up and the matter ends.

The Assembly then adjourned till Eleven of the Clock on Tuesdsy, the 25th
February, 1047.
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